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TWENTY -NINTH R~.pOa1' OF THE COMMITTEE ON PETITIONS 
(FIFTH LOK SABRA) 

I 
INTRODUCTION 

1.1. I, the Chainnan of the Committee on Petitions, ha.ving been 
authorised by the Committee to present the Report on their behalf, 
present this Twenty-ninth Report of the Committee to the House on 
the following matters:-

(i) Petition No. 10 regarding grievances of Railway em-
ployees. 

(ii) Representation from Shri Balraj Puri, Secretary, Artsilk 
WeaverS' Forum, Amrltsar, regarding non-supply of art-
silk yarn by Spinners-Mis. J. K. Rayon, Mis. Travancore 
Rayons and Mis. Kesqram Rayon etc. 

(iii) Representation for providing railway passenger services 
from Katni to Morwa in Madhya Pradesh. 

(iv) Representation regarding payment of e:n-gratia pension 
to those Railways £'X-employees who retired on Contribu-
tory Provident Fund System after 1st April, 1957. 

(v) Representation regarding regularisation of Govt. accom-
modation No. B.III215, Dev Nagar, New Delhi, in the 
name of Shri Lalit Kumar. 

(vi) Action taken by Government on the . recommendations 
contained in the Eighth and $ixteenth Repor,ts (5LS) 01 
the Committee regarding claims a.gainst the Railways on 
account of shortages in consignments of pig iron booked 
from Steel plants. 

(vii) Action ,taken by Government on the recommendatio,ns of 
the Committee contained in their Twenty-second Report 
(5LS) on the representation for providing certain rail-
way facilities to residents of Jhunjhunu and Sikar Dis-
tricts. 

1.2. The Committee considered the above matters at their sittings 
held on the 3rd January, 7th and 24th February, 11th March and 
24th May, 1974, 7th May, 29th September, 16th October, 9th, 26th 
and 27th December, 1975 and adopted the draft Report at their sit-
~ing held on the 21st April, 1976. 

1.3. The observations and recommendations of the Committee on 
the above matters have been included in this Report. 



n 
PETITION NO. 10 REGARDING GRIEVANCES OF RAILWAY 

EMPLOYEES 
. 2.1. Petition No. 10 signed by Shri George Fernandes, President, 

All India Rallwaymen's Federation, New Delhi, and others, regard-
ing grievances of railway employees was presented to Lok Sabha on 
the 23rd A'pril, 1975, by Shri Madhu Limaye, M.P. 

2.2. In their petition (See Appendix-I), the petitioners had pray-
ed ao; follows:-

"(i) to direct the Railway Ministry to take the cooperation 
of ,the workers to provide better services to the people; 

(ii) to investigate into the innumerable charges of corruption, 
nepotism and mismanagement by Railway Officers and to 
take strong disciplinary actiop against those guilty; 

(iii) to provide the railwaymen the protection of industrial 
relations legislation to settle their grievances; 

('iv) to direct the Railway Administration to reinstate all vic-
tim1sed workmen; and 

(v) to direct the Government to settle our demands by con-
ceding us the minimum wage available to the coal miners, 
bonus, dearness allowances, eight hours work, etc." 

2.3. The petition was referred to the Ministry of Railways (Rail-
way Board) for furnishing theiir factual comments thereon. In 
their factual nqte dated the 25th July, 1975, the Ministry of Railways 
(Railway Board) stated as follows:-

"Co-operation of the workers to provide better service to the 
people. 

At present employees are participating in several committees 
such as Staft' Benefit Fund Committees, Canteen Manage-
ment Committees, Cqnsum,er Co-operative Stores and 
Credit Societies, Hospital Committees etc. 

Apart from these committees, a machinery known as the Cor-
porate Enterprise Group has been set up which consists 
of 'the Chainnan, Members and Additional Members of 
the Railway Board and three representatives from each 

2 
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Qf the National Federation of Indian Railwaymen and All 
India Railwaymen's Federation, the representatives being 
the PresIdent and the General Secretary of each Federa-
tion and one other Member to be nominated by each of 
them. 

The broad objectives of the 'CEG' are to:-

Evaluate the functioning of the railways and eJfchange 
data and ideas on ways and means for imprQVing the 
effiCiency and viability of the enterprise; 

apprise the investment programmes, particularly in regard 
to housing and welfare services; 

identify areas and devise action-oriented methods for maxi-
mising organisational effectiveness, the use of techno-
logy and towards building up the image ~f the Rail-
ways as a service organisation. 

However, staff matters, including those which come within 
the purview of the Permanent Negotiating Machinery and 
Joint Consultative Machinery, will not be discussed by the 
CEG. 

To investigate into the innume;rable charges of corruption, 
nepotism and mismanagement by Railwp.y Officers and to 
take strong disciplinary action againlt those guilty. 

(2) The demand of the petitioners is too general to permit of 
sJ?CCific action being taken. Specific cases Off corruption, 
nepotism and mismanagement that are brought to notice 
are always carefully 'investigated. 

To provide the railwaymen the protection .of Industrial rela
tions Legislation to settle their grievances. 

(3) There are two well set machineries known as Joint Con-
sultative Machinery and the Permanent Negotiating 
Machinery. 

Under the PNM Scheme matters concerning Railway em-
ployees are discussed at three tiers namely R.ailway 
Board level, Railway Headquarters level and Divisionall 
District level. If there is no agreement on any of the 
matters and if it is considered of 9Uffi.cient importance by 
the Government the subject matter is referred to an 
ad hoc ,tribunal headed by a neutral Chairman. 



4: 

tInder the .lCM Scheme the matters concerning Raiiway em-
ployees are discussed at two levels i.e., National Council 
and Departmental Council level. If there is no agree-
ment on any of issues relating (i) pay and allowances; (ii) 
hours of work; and (iii) leave of a class or a grade, this 
is referred 'tDi the Board of arbitration. 

The petitioner (All India Railwaymen's Federation) is a party 
in both these schemes. 

Reinstatement of all victimised workers 

The progress made by the Railways in implementing Govern-
ment's deolared policy to deal with the post strike situa-
tion a-nd for restoration of normalcy was discussed with 
the petitiDlIler (All India Railwaymen's Federation) in a 
meeting held under the Permanent Negotiating Ma-
chinery on 20th May, 1975. At the request of the 
petitioner certain further decisions were taken. A copy 
of the minutes is attached (See Appendix II). Orders in 
pursuance of these minutes have also been issued to 
Railway Adm'in:istrations. 

To settle the demands of minimum wage available to the Coal 
Miners, bonus, dearness allowance and eight hours at 
wOTk etc. 

The question of minimum wages as available to Coal Miners, 
bonus to railwaymen and hours of work and certain other 
demands were discussed by the then Minister for Rail-
ways with the petitioner (All India Railwaymen's Fede-
ration) and the National Federation of Indian Railway-
men before May, 19'74 Strike and they were told that the 
wage bill of the Railways is 'in the neighbourhood of 
Rs. 500 crores. In addition, a benefit of Rs. 110 crores 
annually has been sanctioned to Railwaymen as a result 
~ implementation of the recommendations of the Pay 
Commission, and ,the concessions as agreed to as a result 
of discussions in April, 19'74 W'ill add another Rs. 80 crores. 
Thus the total of extra expenditure will be of the order 
of Rs. 190 crores which represents a rise of nearly 40 per 
cent in the wages Cl!f the staff in a single year. It was fur-
ther clarified that in view of this increase it was not 
posslible to accede to the demand of minimum wage, 
bonus etc., as demanded by the petitioner (A.I.R.F.). 



As regards Dearness Allowance, the question is under exami-
nation of the Central Government and no decision can be 
,taken by the Ministry of Railways (Railway Board) uni-
laterally." 

2.4. At their sitting held on the 29th September, 1975, the Commit-
tee considered the above factual comments of the Ministry of Rail-
ways (Railway Board). The Committee then asked the Ministry 
of Railways (Railway Board) to furnish to the Committee a factual 
report indicating the implementatiOjI1 of the orders issued by the 
Railway Board for implementing their decisions regarding restoration 
of normalcy in the Railways in the context of the May 1974, strike, 
e.g., (i) whether all the employees in respect of whom orders had 
been issued fO![" ,taking them back in service had actually been taken 
hack on duty, (li) whether court cases against all the Railways em-
ployees in respect of whom orders for withdrawal of cases had been 
issued, had actually been withdrawn and (iii) whether all the other 
decisions taken at the meeting between the representatives of the 
Railway Board and the representatives of the All India Railway-
men's Federation held on the 2(}th May, 1975, had been fully im-
plemented. 

2.5. The Ministry of Railways (Railway Bqard) , in their written 
communication dated the 6th December, 1975, have stated as 
follows:-

"(i) Taking strikers back to duty 

(a) Total No. of staff dismissed/removed from service. 

(b) No. of staff so far taken back to service on consideration of 
their individual appeals 

(c) No. of staff who have not submitted their appeals to the Admn. 

(d) No. of staff who have gone to court agai~st the orders oftheir 
dismissal/removal from service. (Their caS( s for reirstate-
ment will be considered only after they have withdrawn their 
court cases) 

(e) No. of staff whose appeals have been rejected 

(f) No. of appeals under consideration 

(ii) WitlulrafIJal of Court cases 

11,268 

10,321 

217 

(a) No. of staff against whom court cases filed by State/police 
authorities are pending. • . • • •• 754 

(b) No. of staff out of (a) who are charged with serious offences. 393 

(c) No. of staff in whose cases Rly. Admr s. are I:ot interested in 
pursuin g court cases but cases have yet to be finally dropped by 
State/poliee authorities 361 

(iii) Implementation of decision arrived at in tile meeting with the labour on 
20th Mc;ry. 1975 
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2.5. A copy of action taken on the minutes of Permanent Nego-
tiating machinery meeting held between the All India Railwaymen's 
Federation and the Railway Board on 20th May, 1975 is enclosed. 
(See Appendix III)." 

2.6. The Committee have also noted that in reply to Unstarred 
Questions No. 77, 143 and 1088, regarding reinstatement of Railway 
employees, answered in Lok Sabha on the 6th January and 9th and 
23rd March, 1976, respectively, the Deputy Minister in the Ministry 
of Railwr.ys has stated as follows:-

"(i) All the 936 employees who were removed following Courts' 
judgments have been reinstated in service." 

"(ii) Out of a total of 16,898 employees who had been dismissed/ 
removed/terminated in the context of May 1975 strike, 
16,084 have so far been taken back to service, leaving a 
balance of 814 only." 

"(iii) The policy of the Government as repeatedly stated in the 
Sabha is that those employees not involved in acts of vio-
lence, sabotage or intimidation will be taken back on duty 
on individual appeals. This policy is being acted upon." 

Observations/Recommendations of the Committee 

2.7. The Committee note from the factual comments furnished 
by the Mhiistry of Railways (Railway Board) that a "Corporate 
EDterprise Group" has been set up by the Ministry which consists 
of the Chainnan, members and ladditional members of the Railway 
Board and three representatives each from the National Federation 
of Indian Kailwaymen and the All India Rai!waymen's Federation. 
The broad objectives of the Corporate Enterprise Group are inter 
alia to evaluate the functioning of the Kailways, to suggest ways and 
means for. improving the efficiency and viability of the enterpri!M!o 
and to identify areas and action-oriented methods for maximising 
organisational effectiveness towards building up the image of the 
Railways as a service organisation. The Committee hope that the 
Ministry of Railways (Railway Board) will make efteetive use of 
this scheme and associate the representatives of the Railway em-
ployees progressively with the working of the Railways. 

2.8. The Committee note from the comments furnished by the 
Ministry of Railways that there are two forums known as the Joint 
Consultative Machinery and the Permanent negotiating Machinery 
wherein matters concerning Railway employees are discussed. If 
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there is no agreement on any of the matters of suftkient importance, 
the subject matter is referred to an ad hoc tribunal headed by a 
neutral Chairman. Incase of disagreement on issues relating to (i) 
pay and allowances, (ii) hours of work and (iii) leave of a class or 
a grade, the matter is referred to tbe Board of Arbitration. 

2.9. From the reply to Unstarred Question No. 143 given in Lok 
Sabha on the 9th March, 1976, by the Deputy Minister in the Minis-
try of Railways the Committee note that out of a total of 16,898 em-
ployees who had been dismissedlremovedlwhose services had been 
terminated in the context of the May, 1974 strike, 16084 had been 
taken back in service leaving a !balance of 814 such employees only. 

The Committee also note that 496 Railway employees has gone 
to courts of law against the orders of their dismissal/removal from 
service and that their cases for reinstatement in service will be con-
sidered by the Ministry of Railways only after they had withdrawn 
their cases from the courts and submitted individual appeals. 

2.10. The Committee also note from the reply to Unstarred Ques-
tion No. 71 given in Lok Sab!J.a on the 6th January, 1976, that "all 
the 936 employees who were removed followin1-{ Courts' Judgements 
have been reinstated in service". 

2.11. Thie !Committee are informed that there are 754 Railway em-
ployees against whom court cases filed by the StatelPolice authori-
ties are iPCnding. Out of these 754 cases, 393 staff members have 
been charged with serious offences. In 361 cases, the Railway Ad-
ministratioQs are not interested in pursuing court cases but cases 
have yet to be 'finally dropped by the State/Police authorities. The 
Committee find that the Ministry of Railways (Railway Board) have 
alrea'dy advi&ed the State/Police authorities that all Court cases filed 
by the State/Police authorities against Railway employees which 
did not involve sabotage, violence or intimidation should be with· 
drawn. The Committee would like to be informed of the pr~gress 
made in this regard by the Ministry of Railways in their action taken 
reply. 

2.12. The Committee find that 67 Railway employees have not so 
far submitted their individual appeals for their reinstatement to the 
Railway Administrations concerned. Appeals of 167 Railway em-
ployees have been rejected and appeals of 217 employees are still 
under consideration of the Government. The Committee hope that 
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the Ministry of Railways will expedite the process of reinstatement 
of the remaining employees affected on account of the 1974 Railway 
strike and bring about normalcy in this respect expeditiously. The 
Committee would also like to urge upon the Government to review 
sympathetically the cases of even all those Railway employees whose 
appeals have been rejected by the Railway Board, if they have not 
been found guilty of sabotage or violence. 



m 
REPRESENTATION FROM SHRI BALRAJ PURl, SECRETARY, 
ARTSILK WEAVERS' FORUM, AMRITSAR, RE. NON-SUPPLY 

OF ARTSILK YARN BY SPINNERS-MIS. J. K. RAYON, 
MIS. TRA V ANCORE RAYONS AND MIS. KESORAM 

RAYON ETC. 

3.1. Shri Balraj Puri, Secretary, Artsilk Weavers' Forum, Amrit-
sar, submitted a representation dated the 2nd June, 1973 (See Ap-
pendix-I) regarding non-supply of artsilk ya.rn by spinners-MIs. 
J. K. Rayon, Mis. Travancore Rayons and MIs. Kesoram Rayon etc. 

A. Petitioners' Grieooruces and Prayer 

3.2. In his representation, Shri Puri stated as follows:--
"We beg leave to enclose a memorandum (See Appendix-IV) 

addressed to Shri D. P. Chattopadhyaya, Hon. Minister of 
Commerce, the contents of which are self-explanatory. 

The artsilk weaving industry of this border town is passing 
through very serious crisis owing to refusal by MIs. J. K 
Rayon, Mis. Kesoram Rayon and MIs. Travancore Rayons, 
to supply their share of allocation under the 'agreement' 
between the spinners and the weavers and also because of 
inaction on the part of the Government to publish and im-
plement the Tariff Commission Report which is a.Jready 
with the concerned Ministry since December, ]970. The 
artsilk industry is essentially an industry of the poor, for 
the poor and by the poor and if immediate remedial mea-
sures are not taken as detailed in the enclosed memoran-
dum, the entire weaving industry oi this town will close 
down throwing out of job about 15000 (12000 workers and 
3000 allied) besides shattering economy of this place. 

We hope you will take up with the concerned Ministry to save 
this industry." 

B. Factual oomments of the Ministry of Commerce 

3.3. The representation was referred to the Ministry of Commerce 
for furnishing their factual comments for consideration by the Com-

9 
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mittee. In their comments, the Ministry of Commerce have stated 
as foRows:-

"The. prices of different deniers of viscose filament yarn as also 
their distribution is governed by the Voluntary Agreement 
signed between the spinners and weaver.. in February, 
1972. Such an arrangement has been in existence since 
August, 1970 and has been renewed from :.rea·r to year. 
According the present arrangement:-

(A) 10 per cent of the total production is reserved to be 
supplied as replenishment against exports C'f Rayon fila-
ment fabrics; The yarn of 120 dn i~ supplied at Rs. e.62 
per kg. exclusive of excise duty; 

(B) The following percentage of production of each spinner, 
pver and above the 10 per cent mentioned in (A) above, 
is supplied to actual users at fixed prices:-

MIs. Century R.3yons ~ 69' 14% 
MIs. National R.3yons J 
MIs. Baroda Rayons 1 

I 
M/&. ICcsoram Rayon ~ 57'62% 

MIs. South India Viscose I 
J 

MIs. Indian Rayons 

140'33% MIs. Travancore Rayors 

MIs. J.K. Rayol's I 
J 

120 dn yarn is supplied at a fixed price of 11.72 per kg. exclusive 
of excise duties. 

(C) The balance of production of the spinners is sold by 
them in the open market: 

(ii) The above voluntary agreement has been working, by and 
large, satisfactorily. The main difficulty in working this 
arrangement has been that one of the spinners-Mis. J. K. 
Rayons-have walked out of the agreement after three 
months of its coming into force in February, 1972. This 
spinner represented that its unit is the smallest and most 
uneconomical unit and it cannot survive if the voluntary 
agreement is in force and it has to supply 50 per cent of 
its yarn at fixed priCes which are lower than the inter-
nationa,l prices. Attempts are being made by the Govern-
ment to pursuade this firm to honour its commitment. 
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The firm has agreed to fulfil its commitment in so far as 
10 per cent of the produetion for replenishment agaiDl;t 
exports of fabrics is concerned. As there is no statutory 
control on prices or distribution of viscose filament yarn 
Government cannot take any legal action against this 
firm. Other indirect pressure is being brought about on 
this firm to honour its commitment and it is hoped that 
Mis. J. K. Rayon will ultimately be brought round to 
honour their commitment. 

(iii) A meeting of Nylon spinners and weavers of viscose fila-
ment yarn was held on 30th August, 1973, under the· 
Chairmanship of Shri Mani Narayanswam;, Joint Secre-
tary in this Ministry. The spinner,~ admitted that there 
was a big backlog of supplies under the voluntary agr~
ment pending in June, 1973. It was of the order of 69 
lakhs kgs. The Central Committee of spinners and weav-
ers, in their meeting on the 26th June, 1973 decided that 
this backlog should be cleared by the spinners by 15th 
September, 1973. From the statistics presented at the 
meeting on 30th August, 1973, it was evident that the 
spinners had cleared a backlog of 37 lakhs kgs. Out of 
the balance of 32 lakhs kgs. Mis. Kesoram Rayons share 
was 10 lakhs kgs. and this firm was under a 'Lockout' for 
the last five months. It was also agreed in this Meeting 
that the entire backlog will be cleared by the date an-
nounced by the Central Committee viz. 15th September, 
1973: The backlog for the period March t() August, will 
also be cleared by December, 1973. The weavers present 
at the meeting confirmed that they had been receiving 
supplies from the spinners 'regularly during the last month 
or two. 

(iv) The prices of viscose filament yarn appearing in the news-
papers relate to open market sale prices of viscose filament 
yarn, viz. the po,rtion allowed to the spinners, under the 
voluntary agreement for sale in open market. There has 
been substantial increase in these prices in recent months. 
One of the factors responsible for this increase is export 
of viscose filament yarn. This has been possible because 
of the world wide shortage of this yarn. The Government 
has banned export of· viscose filament yarn with effect 
from 27th July, 1973. 

(v) With the adoption of the above measure::;, it is hoped that 
the prices of viscose filament yarn will stabilize. 
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(vi) The Tariff Commission submitted its report on fair selling 
prices of viscose filament yarn to the Government in April, 
1970. The Tariff Commission has in its study d this in-
dustry found that cost disparities of the order of 50 per 
cent exist between the different units. The cost of pro-
duction varies between Rs. 8.58 pet." kg. to Rs. 12.60 per 
kg. The weighted average ex-destination price works out 
to Rs. 9.67 per kg. for 120 dn bright yarn. The Tariff 
Commission did not recommend these prices for all units 
becaUSe of the fact that this would unjustifiaby add to the 
profits of three more efficient units and does not cover 
even the cost of three units and cost cum notional return 
of two more. The Commission therefore, adopted the cost 
of three (2 large and 1 medium) most 'cost efficient units' 
as the basis for price fixation. The Government has not 
considered this as the correct basis for fixation of prices 
of viscose filament yarn. A Note to the Cabinet is being 
sent by this Ministry suggesting that the Tariff Commis-
sion may be asked to recommend fair selling prices of 
viscose filament yarn after taking into the escalation in 
prices of raw material, power and fuel, wages and salaries 
etc. The recommendation may fix the prices of each unit 
and the product production from these units could be 
taken over by a public sector agency which may supply 
yarn at pooled price to actual users." 

C. Evidence befOll'e the Committee 

3.4. At their sitting held on the 7th February, 1974, the Committee 
examined the Chairman, All India Coordination Committee of Art-
silk Fabric ~anufacturers' Association and other weavers' represen-
ta,tives on the points contained i:1 their repl'esentation. The Com-
mittee discussed with them the existing arrangements for supply of 
artsilk yarn to the weavers by the Spinners, recommendations of the 
Tariff Commission in the matter, etc. 

3.5. In their evidence, the petitioners stated that viscose rayon 
was spun by only eight spinners in the country. These spinners 
were charging exorbitant prices for rayon which was used by 1,08,000 
sma.Il-scale powerlooms spread all over the country. They submitted 
that the Government could not persuade the spinners to supply 70 
per cent of their production to weavers as per terms of the Voluntary 
Agreement and backlog was piling up que to fresh allocations. MIs. 
J. K. Rayon' did not at all deliver the goods as per Agreement enter-
ed into with them. They had also represented to the Government 
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that there should be statutory control on the distribution of yarn. 
In the alternative, there should be a Tripartite Agreement among 
the Weavers, Spinners and the Government backed by legal sanc-
tions in order to ensure regular supply of 100 per cent production of 
artsilk yarn to the weavers at a fair price determined by Govern-
ment after taking into account relevant factors suggested by the 
Tariff Commission regarding updating the price of artsilk yarn. 

3.6. At their sittings held on the 27th February and 11th March, 
1974, the Committee examined the representatives of the eight Spin-
ners on the points raised in the represntation. In his evidence, the 
Vice-President of the Century Rayon, Bombay, speaking on behalf 
'Of all the witnesses stated that the Voluntary Agreement b~tween 
the Spinners and the weavers was signed at the end of February, 
1972 to give supplies with retrospective effect from the 1st January, 
1972, in the interest of the weavers. According to the procedure, 
every Spinner intimated his estimated production for a quarter to 
the Central Committee of the Spinners and Weavers. The Central 
Committee distributed the estimated production to the various 
Regional Committees. Then the Regional Committees, with the help 
of the various associations, allocated the rayon yarn to the individual 
weavers according to their requirements. After the weavers were 
given the 'allocation letter', they approached the Spinners for a con-
tract. Thus, there was a lengthy procedure for the distribution and 
allocation of yarn to the weavers. In the process, there was always 
a backlog of six to seven months. The witness submitted that the 
Spinners came into the picture only at the last stage and there was 
no delay on their part in the matter of distribution of yarn. 

3.7. The witness alleged that some weavers from Mysore and 
Punjab obtained stay orders and injunctions from Courts as a result 
.of which the weavers were not getting the yarn through the distribu-
tion system made -by themselves, as due to the such injunctions, the 
whole agreement was paralysed. 

3.8. Explaining the position of backlog of the Travancore Rayons 
Ltd., its Marketing Manager (Dr. H. B. N. Murthy) stated that apart 
from the inherent delay and difficulties in the distribution system it-
self, their factory had remained closed for four months due to a 
.strike and the backlog was due to that also. 

3.9. The President of the Kesoram Rayon, Calcutta (Shri K. K. 
Khemka) stated that their unit was also uneconomic but they had 
never totally refused to honour their commitments. In spite of 
Closure of their factory for six months due to a strike, their backlog 
289 L.S.-2. 
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was of about six months which was almost the same as that of any 
other unit which had been producing all the time. The witness 
added that they would honour their commitment. 

3.10. Explaining the reasons for non-supply of artsilk yarn to the 
weavers, the representative of MIs. J. K. Rayon stated that their 
reasoable request for an increase in the price was not agreed to. 
Still, they had supplied 400 tonnes of yarn On the agreed fixed price 
in 1972. After that, the agreement had ended and they did not make 
supplies to weavers on fixed price. They were selling theior entire 
production in the free market except 12 per cent of their production 
set apart for export. Their's was a very small unit, with a capacity 
of only about eight tonnes of production per day. He submitted 
that their factory was closed down for some time in 1971 due to 
strike and lock)ut. For the whole of 1971, there was continuous 
labour trouble in the unit. Their production had gone down. There 
had been a continuous power cut since August, 1972 in Kanpur and 
in UP generally, and thus their losses had been increasing year to 
year. Furthe'l", they had not been able to provide for depreciation. 
No dividend had been paid for the last three years. In view of all 
these, their losses would have been still more, if they had supplied 
the yarn at fixed prices. The witnesses submiited that prices should 
be fixed keeping in view the viability of the concern. These prices 
were fixed 4t 1969. Since then the prices of inputs had increased 
all round. 

3.11. Explaining the position about the bacldog, Shri B. L. Shah. 
the reporesentative of the Indian Rayon Corporation, stated in his 
evidence that it was necessary to consider how this backlog had been 
created. When agreement was entered into, it took effect after two 
Or three months because there were formalities to be completed 
after the agreement. Secondly, there was a Central Committee and 
then there were Regional Committees, who also took abnO'I'mal time 
in making the allocations to the weavers. The third factor was that 
often most of the allottees did not turn up for taking delivery of 
yarn. But they turned up for taking delivery of the goods when 
the prices in open market were very high. 

3.12. The witnesses further stated that not a single loom had been 
stopped for non-supply of yarn by Spinners. If any loom was 
stopped , it was because of the reason that they found it easy to sell 
the yarn rather than to run the mill. This had happened not only 
in Amritsar but at other places also. In his memorandum, he had 
submitted that there was a great demand for looms. Even the 
Punjab Government had decided to grant licences to one thousand 
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more looms and out of them, more looms would be established in 
Amritsar. There was a premium today in this respect. This was, 
highly beneficial and they got this benefit under this Agreement. 
The theory that looms had stopped and they had crea,ted unemploy-
ment was totally wrong. They were making a continuous p!'opa-· 
ganda to extract the maximum advantages from the Spinners. 

3.13. Summing up the position, the witnesses stated that when-
prices in the market were low or stable, allocations were tardy and 
delayed but as soon as the prices went up, allocations 'Started coming 
up and in a particular month, spinners received allocations of two 
months which they could not supply. 

3.14. At thei'l" sitting held on the 24th May, 1974, the Committee 
examined the representatives of the Ministry of Commerce on the 
points raised in the representation. In his evidence, the Secretary, 
Department of Export Production stated that there had been no 
backing of the export quota. There was some backlog of the 
actual users quota because the distribution machinery for the yarn 
was quite complicated and involved a time-lag between the· 
time the agreement was finalised and its actual implementa-
tion. The backlog was roughly for a period o:!i three to six 
months. The witness added that the pending backlog would be 
cleared by the end of July, 1974. 

3.15. The Committee enquired whether the existing procedure 
and arrangements under the Voluntary Agreement fO'!" smooth and 
timely supply of artsilk yarn by the spinners to the weavers were 
satisfactory. The Secretary, Department of Export Production, 
stated that the Voluntary Agreement, by and la'l"ge, was the best 
method that they could think of to ensure that at least 20 per cent 
of the production went in for export and about 50 per cent more 
went to the actual users at a fixed price. It had worked quite well 
from 1969 to 1972. 

3.16. The Secretary, Department of Export Production, further 
stated that it was true that the Voluntary Agreement had to face 
some difficulties during recent months on account of considerable 
increase in' the cost of raw-materials and conversion cO'St and par-
tial non-fulfilment of the Agreement by Mis. J. K. Rayon. In fact, 
Mis. J. K. Rayon had made representations pointing out several 
factors which were responsible for their losses, like economies of 
'Scale in small units, power cuts, enhanced' electricity rates, labour 
troubles. Those representations of Mis. J. K. Rayon were being 
considered but Mis. J. ~. Rayon had to fall in line with others. Mis. 
J. K. Rayon had once agreed that they would follow the same pat-
tern as others but they had not really done so. Government did 
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not want to take legal or very harsh or coercive measures unless 
that became absolutely necessary. 

3.17. In regard to statutory control on the distribution of yarn, 
the Secretary, Department of Export production, stated that there 
was a Proposal at one time to fix the price unit-wise because it 
seemed from the Tariff Commission Report that not all the units 
were equally efficient. The differential, as calculated by the Tariff 
Commission, was of the order of 50 per cent. SO, the intention at 
one time was that they might fix a differential price for each indus-
try separately and nominate a State Trading Agency, to take over 
their production for distribution to actual users. That was the 
idea at one time but no decision was taken finally. They felt that 
the voluntary Agreement was the best way to deal with the prob-
lem. Although Government were not a party to this Agreement-
they were only over-seeing that Agreement-yet, everyone knew 
that morally they were very much behind that Agreement and they 
wanted every party to implement the Agreement. If they went in 
for a statutory control, there would be all sorts of complexities like 
statutory distribution etc. They had not given it up. They were 
only giving the Voluntary Agreement a further trial and they wan-
ted it to succeed. 

3.18. The Secretary, Department of Export Production, added 
that the Government would be playing a better role by watching it 
and giving their moral support. Actually, despite the expiry of the 
Agreement on the 31st December, 1973, the supplies had not been 
discontinued because of absence of any agreement. This was due 
to the pressure applied by the Government on the Spinners to main-
tain supplies. 

The Committee were also informed that negotiations were going 
on between the Spinners and the Weavers for finalisation of a new 
Voluntary Agreement in the matter. 

3.19. The Ministry of Commerce vide their communication dated 
the 12th September, 1975, furnished a copy of the Voluntary Agree-
ment for supply of artsilk yarn signed on the 16th February, 1972, 
between the spinners and consumers' associations and stated that 
that Agreement had expired on the 31st December, 1973, and that it 
was ,thereafter extended upto the 31st December, 1974. 

3.20. In their written communication dated the 18th December, 
1975, the Ministry of Commerce stated that the distribution of vis-
cose filament yarn was being done on the basis and principles of 
the terms agreed to between the All India Co-ordination Commit-
tee of the Artsilk Manufacturers' Association, the Association of 
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Man-made Fibre Industry and Shri V. K. Shah of Baroda Rayon. 
This Agreement covered the production of all eight Rayon Fila-
ment Spinners from April 1974 to March, 1976. 

3.21. In their subsequent communication dated the 1st April, 
1976, the Ministry of Commerce stated that the Voluntary Agree-
ment. between the Spinners and Weavers for distribution of Viscose 
Filament Yarn which had expired on the 31st March, 1976, had 
been extended for a further period of one year from the 1st April, 
1976. 

D. Observations of the Committee 

3.22. The Committee find from the factual comments furnished 
by the Ministry of Commerce and from the oral evidence given 
before the Committee by the representatives of the Ministry of 
Commerce (Department of Export Production) that prices of different 
deniers of viscose filament yarn as also their distribution is being 
governed by a Voluntary Agreement signed from time to time bet-
ween the spinners and the weavers with the good offices of the 
Government. According to the representatives of the Ministry of 
Commerce (Department of Export Production), the Voluntary Agree-
ment for supply of artsilk yarn by the spinners to the weavers is the 
best arrangement in the existing circumstances, and is working, by 
and large, satisfactorily for the last five years. The Committee note 
that the distribution of viscose filament yarn produced by all the 
eight Rayon Filament Spinners is presently being done on the basis 
and principles of the terms agreed to between the All India Coordi-
nation Committee of Artsilk Manufacturers' Association, the Asso-
ciation of Man-made Fibre Industry and Shri V. K. Shah of the 
Baroda Rayon. The Committee also note that the present Voluntary 
Agreement has been extended by a further period of one year upto 
the 31st March, 1977. 

3.23. The Committee, however, find that in the past, Voluntary 
Agreement between the spinners and the weavers had to face some 
difficulties on account of considerable increase in the cost of raw 
materials and conversion cost and partial non-iulfilmentl of the 
Agreement by Mis. J. K. Rayon. In this connection, the Committee 
are informed that Mis. J. K. Rayon had once agreed that they would 
follow the same pattern as other spinners, but they had not really 
done so. The Committee feel unhappy regarding the non-fulfilment 
of their commitment to the Voluntary Agreement by Mis. J. K. 
Rayon and hope that in future all parties to the Voluntary Agree-
ment will fulfil their commitments in ac;cordance with the terms o' 
the Voluntary Agreement. 
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3.24. The Committee hope that ~e Government will keep a eon· 
:stant watch and play an effective role in the implementation of the 
Voluntary Agreement and ensure regular and timely supply of art· 
:silk yarn by the spinners tlo the weavers as per the terms of the 
Voluntary Agreement. 



IV 

REPRESENTATION FOR PROVIDING RAIL PASSENGER 
SERVICES FROM KATNI TO MORWA IN MADHYA PRADESH 

4.1. Shri Rana Bahadur Singh, M. P ., forwarded a representa-
tion signed by Shri Bhupendra Bahadur Singh, President, Janpad 
Panchayat, Majhauli (M.P.), and others for providing rail pas-
senger services from Katni to Morwa in Madhya Pradesh. 

A. Petitioner's Grievances and Prayer 

4.2. In their representation, the petitioners stated as follows: ~ 

"(i) That Madwas-Majhauli region of the Sidhi District of 
Madhya Pradesh is one of the most backward regions of 
the district in the backward State of Madhya Pradesh. 
Here, the existent roads function !only for six months of 
a year and during the four months of rains we are bereft 
with all communications and even if a person falls sick, 
he has no recourse but to die. 

(ii) That through this region, there is a broad gauge railway 
line constructed by the Northern Railways to transport 
the coal from the collieries of Singrauli to Katni and 
other consumers in Western India. 

(iii) That, we, the inhabitants of this region, who are mostly 
adivasis suffer the proverbial torture of sisyphus when 
we hear the electric horn of the diesel engine passing 
through the quiet of our countryside laden with coal, but 
we have no facility of being able to board the train and 
reach the Doctor or the district headquarters for any 
official work. Most of the nullahas and rivers have the 
railway bridge spanning them and we can only cross 
these rivers during the rains by stepping on the rails and 
constantly looking over our shoulders to see jf the train 
does not force us to jump off the bridge. 

(iv) Our repeated prayers to the Railways to provide even 
a composite third-second class coach on these trains car-
rying coal have received absolutely no response. And 
now to add insult to ou!' injury, we learn that the Northern 
Railways are thinking of opening this line for pas-
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senger traffic from Katni to Beohari which is just 15 
miles westwards of our region and lies on one of the 
major highways of Madhya Pradesh and is even other-
wise connected to most parts of the country by road. 

(v) We, therefore, come to you and beseach you to kindly 
prevail upon the concerned authorities to take pity on 
our plight and provide passenger services on this line 
right from Katni to Morwa." 

B. Comments Of the Ministry of Railways (Railway Board) 

4.3. The representation was referred to the Ministry of Railways 
(Railway Board) for furnishing their factual comments for consi-
deration by the Committee. In their factual comments, the Minis-
try 1!ave stated as follows:-

"Hitherto introduction of passenger service on Katni-Morwa 
(Singrauli) section had not been possible on acoount of 
lack of certain necessary facilities on the section for the 
running of passenger services. It has now been proposed 
to develop these facilities for Katni-Beohari section in 
the first instance. As soon as these works are completed, 
running of passenger services on Katni-Beohari section 
would be possible to start with. Further extension of 
passenger position with regard to availability of funds 
improves." 

C. Evidence before the Committee 

4.4. At their sitting held on the 2~th December, 1975, the Com-
mitt':!e heard the views of the representatives of the Ministry of 
Railways (Railway Board) on the matter. In his oral evidence be-
fore the Committee, the Director (Traffic-Transportation), Railway 
Board, stated that the new line from Katni to Singrauli was opened 
on the 7th February, 1972, ror goods traffic basically to provide an 
outle~ for the develoPment of new coal fields in Singrauli area. 
Traffic pattern from 1972 onwards showed that no much coal was 
being moved from Singrauli towards Katni side. The entire coal 
of Singrauli Coal fields was linked flo Obera Thermal station, 
which was about 61') kms. from the pit-head itself. Practically, 
there was no goods traffic. The Railway Board, therefore took a 
decision that in orda- to cut the cost of operation, the line 
might be kept open only for day time services. The witness infor-
med the Committee that the present level of traffic on that line was 
of six tn seven trains in a month. He submitted that at present, 
the Railways did not expect much traffic on that line from the com-
mercial point of view. 
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4.5. The representative of the Railway Board further stated 
that in order to economi'Se and reduce the working expenses, Gov-
ernment did not open all the crossing stations which were provided 
in the Project Report relating to Singrauli-Katni Section. At pre-
sent, there were or.lly nine stations on that section for passing the 
goods traffic. As there were no control communications in that 
area, it was p.ot possible for them to run any passenger service on 
that line. 

The witness added that, :in the first instance, it had been decided 
to provide control communication system up1Jo Beohari station 
which was 11 Kms. from Katni and where the demand for running 
of a passenger train had come up. The sanctioned work was in 
progress and it would be completed by the end of March, 1976. 
Ther~after, the line would have to be cleared for passenger service 
by the Commissioner of Railway Safety. The unbridged section 
between Beohari and Singrauli, which was 39 Kms, could be consi-
dered for passenger traffic after some time, subject to availability 
of funds for provision of contml communications. In reply to a 
question, the witness stated that a rough estimate for providing 
control communications between Beohari and Singrauli was about 
Rs. 13.9 lakhs. 

4.6. When asked to explain the difference between the control 
communications system for a good'S train and that of for a passen-
ger train, the representative of the Railway Board stated that the 
degr'J..e of safety and the safety measures to be taken for a passen-
ger train were much stricter and more stringent than those for a 
goods train. At present, the goods tt-ains were running during day 
time only. Since there was only one train once in two or three days, 
with not much of density or crossing of trains, the control commu-
nications were not essentially reqUired for this level of traffic. 

4.7. The Committee pointed out to the witness that expansion 
of Singrauli Colliery was going to take place in the next two years 
and there would be a subsequent increase in the goods and passen-
ger traffic. The Committee desired to mow from the witness the 
forward projection made by the Railway authorities in regard to 
provision of communication facilities on Beohari and Singrauli sec-
tion. The Director, Railway Board stated that the Railways were 
aware of the development of Singrauli coal fields. The Ministry, 
of Railways were in very close touch with the Department of Coal 
in the Ministry of Energy. The present level of production in the 
Singrauli and Gorbi coal fields was about three million tonnes of 
coal. At present, there was no croal to be carried from Singrauli 
fields towards west-Katni 'Side. Government had some plans for 
increasing the production of· coal from three million tonnes to seven 
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million tonnes and subsequently to ten Illilliw>n tonnes. According 
to the information of the Railway Board, the increased production 
of coal forom this area would be used up by Obera Thermal station 
expanding at the present site and also by a new Super Thermal Sta-
tion which was being plaIlJ1ed at the pithead. Basically, this link 
would not serve in full the ooal which was either being mined at 
present or which was expected to come up in a big way in future. 
According to him, this link might be used increasingly for carry-
ing . some minerals like lime stone for Bokaro Steel Plant from 
Kana Banjari Station situated in between Katni and Beohari. The 
witness submitted that according to their traffic projection, goods 
traffic in the next two to three years on that section which was at 
the level of seven trains in a month might go upto one train in a 
day each way. As far as coal was concerned, there was no prospect 
of its moving in a big way unleSs it was also linked to 90me of the 
Western India thermal stations. 

4.8. When asked whether there was any objection to attaching 
a second class bqgie to the goods trains, the witness stated that the 
concept of a mixed train on the Indian Railways was not new. They 
had certain section where they We'l"e running passenger bogies with 
the goods trains. They did not have a system of station to station 
bogie. But they could not take any risk on this section as there were 
no control communications. Secondly, there was a marshalling yard 
f::alled 'New Katni Marshalling Yard' which was 2i Kms. away 
from the Katni Passenger station and the mixed train if introduced, 
would not vouch the passenger station. Further, running of a pas-
senger train dependent on the level of traffic was basically linked 
to the question of communication. They would not like to run the 
mixed train on that section without control communications. 

4.9. In conclusion the representative of the Ministry of Railways 
(Railway Board) stated that he agreed that in course of time trains 

would have to come on that section. It was only a question of time. 

D. Recommendations of the Committee 

4.10. The Committee have been informed that at present introduc-
tion of passenger service on Katni-Morwa (Singrauli) section is not! 
feasible on account of lack of certain necessary communications and 
other facilities on that section for the running of passenger services. 
According to the representative of the Ministry of Railways (Railway 
Board), a rough estimate for providing control communications 
between Beohari and Singrauli is of about Ks. 13.9 Iakhs. Further, 
as stated by the Bailway Board's representative, passenger ti'ains 
';'11 have to come Oil that section in course of time. 
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The Committee would like to point out that for the rapid econo-
mic develOpment1 of backward and undeveloped areas, the Railway 
Board has to provide the necessary transportation infra"Structure 
in the shape of new railway lines or control communication facilities. 
In selected areas, the calculations of short term economic returns 
must give way to long term benefits. The constraint of resources 
should not be an inhibiting factor in the opening up of undeveloped 
areas. The Committee would, therefore, li1~e that the Ministry of 
Railways (Railway Board) should devise necessary ways and means 
for making funds available for the provisions of control communica-
tions facilities on Beohari and Singrauli section for running of 
passenger trains. A tdme-bound programme should be drawn up for 
the completion of the required facUities. 
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REPRESENTATION REGARDING PAYMENT OF EX-GRATIA 
PENSION TO THOSE RAILWAY EX-EMPLOYEES WHO 

RETIRED ON CONTRIBUTORY PROVIDENT FUND 
SYSTEM AFTER 1ST APRIL, 1957 

A Petitioners' Grievance and Prayer 

5.1. Shri Amar Nath Khullar and others, New Delhi, submitted 
a representation requesting for payment of ex-gratia pension to 
those Railway employees who retired after 1st April, 1957 and who 
h~d opted for Contributory Provident Fund System etc., irrespec-
tive of limit of pay last drawn. 

5.2. In his representation, Shri Khullar stated inter alia as 
follows:-

"The line of rlemarcation presently in vogue between the 
Railway employees before and after 1-4-1957 on Contri-
butory Provident Fund Scheme is wiped off for the pur-
poses of grant of ex-gratia pension irrespective of the 
limi.t of last pay drawn by them and in spite of their non-
elector of pension for one reason or another. 

It is re-iterated that liberalised benefits are already being 
allowed by the Government in so many ways from time 
to time to all categories of staff barring a few FORGO-
TTEN Railway emyloyees retired on Contributory Pro-
vident Fund Scheme after 1-4-1957, whose lot as such can 
better be imagined than described and deserves ameli-
oration as aged Members of the Socialistic State of Inrlia." 

B. Comments of the Ministry of Railways (Railway Bom'd) 

G.3. The Ministry of Railways (Railway Board), with whom the 
matter was taken up, have stated in their factual comments as 
follows:-

"In the representation, it has been requested that Railway 
employees who retired after 1.4.1957 may be granted ex
gratia pension in addition to the Contributory Provident 
Fund benefits already availed by them as per their op-
tions. It has also been requested that the pay limit of 
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Rs. 5001- laid down in respect of the ex-gratia pension 
scheme may be removed. 

Similar demands were consici.ered earlier also by the Com-
mittee on Petitions (Lok Sabha) in the year 1970-71. In 
this connection, reference may be invited to the Lok Sabha 
Secretariat's U.Os No. 53ICli70iR 90 dated 29-7-70, 31-8-70 
and 19-1-71. It will be seen that at that time taking into 
account the position explained in this Ministry's U.Os. 
No.F(E) 1II70lPNli24 dated 4-9-70 and 15-9-70, only the 
demand for an ad hoc increase of Rs. 10 per month to the 
existing ex gratia pensioners was accepted. The other 
demands including the ones mentioned above were not 
accepted and the matter was left to the Government to 
decide. * The matter was accordingly examined and it 
was decided with the approval of the Minister for Rail-
ways that these demands were not acceptable. It may be 

. stated here that this position continues to hold good." 

C. Observation of the Committee 

S.4. The Committee have noted the factual position stated by 
the Ministry of Railways (Railway Board) On the matter. The Com-
mittee feel that no further action in the matter is called for on 
their part. 

.. See Minutes of the Sitting of the Committee on petitions (Fourth Lok Sabha) dated 
the 29th September. 1970. 
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REPRESENTATION RE. REGULARISATION OF GOVERNMENT 
ACCOMMODATION NO. BII1215, DEV NAGAR, IN THE NAME 

OF SHRI LALIT KUMAR. 

A. Petitioner's Grievance and PrC11JJer 

6.1. One Shri Sadhu Ram of Dev Nagar, New Delhi, submitted 
a representation dated the 20th August, 1975, on the above subject, 
for consideration by the Committee on Petitions, Lok Sabha. 

6.2. In his representation, the petitioner stated as follows:-

"I retired from Govt. service on 30-6-1974. My son, Lalit Kumar 
joined Govt. service as a L.D.C. in the Ministry of Finance 
(Deptt. of Economic Affairs), New Delhi on 5-5-1975. We 
are still in occupation of the Govt. quarter (BII 1215, Dev 
Nagar) which was allotted to me while in service. As per 
orders of the Govt. of India, sons/daughters of retiring 
Govt. servants if in Govt. Service are eligible for allot-
ment of an alternate residential accommodation in lieu 
of the one to be vacated by them. Accordingly my son 
submitted an application riated 8-5-1975 in the prescribed 
proforma to the Directorate of Estates. However, as the 
break between the date of my retirement and the date 
of appointment of my son was 10 months-5 days, the 
Directorate which IS empowered to condone such breaks 
upto 10 months only did not accede to the request vide 
their memo. No. 45(116) 175. CDNI dated 25-6-75. There-
upon my son submitted an appeal dated 8-7-75 to Shri 
Dalbir Singh, Hon'ble Deputy Minister for Works and 
Housing, Govt. of India, Nirman Bhavan, New Delhi, to 
conrione the break in question. Unfortunately this has also 
not been accepted vide Directorate of Estates memo. No. 
45(116) I 75.CDN.I dated 28-7-75 (information received by 
my son on 16-8-75). 

The points which I wish to bring to your kind notice are:-

(i) The break in our case is 10 months 5 days and this ex-
ceeds the permissible limit of 10 months by a vf!f:Y negli-
gible period of 5 days only. This period of 5 days is even 
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less than 2 per cent of the period of permissible break of 
10 months. 

(ii) Uptil now the DirectoFate had been allotting quarters 
in cases similar to ours where the breaks exceeded even 
one year/one year and a half. 

(iii) The whole scheme is an act of kindness and goodwill of 
the Government of India. The concerned authorities are 
expected to be generous to consider favourably marginal 
cases at least. 

(iv) If We are evicted from the present Government accom~ 
modation normally to ,be vacated by us on allotment of an 
alternate accommodation to my son, we will be in a very 
miserable condition. 

It is hopen that in view of the position brought to your kind 
notice in this petition, you will be generous to help us by 
moving the concerned authorities to reconsider our case. 

B. Factual comments of the Minu;try .of Works and Housing 

6.3. The Ministry of Works and Housing, to whom the represen-
tation was referred for factual comments, have stated as follows:--

"A petition dated 20-8-1975 to the Chairman, Committee on 
Petitions of Lok Sabha received with the U.O. dated 3-9-75 
from Shri Sadhu Ram, an allottee of Types III quarter No. 
B-III215, Dev Nagar, has been considered at the level of 
Minister of Works and Housing. The brief facts of the 
case are given below:-

Shri Sadhu Ram, Accounts Officer, office of the A.G.C.R., re-
tired from Government service w.e.f. 30-6-1974. Allotment 
of quarter No. B.II/215, Dev Nagar was accordingly can-
celled in his name w.e.f. 31-8-1974 after allowing him the 
concessional period of two months. His son, Shri Lalit 
Kumar, was appointed as an L.D.C. in the Ministry of 
Finance (Deptt. of Economic Affairs) on 5-5-1975. His 
application for an ad hoc allotment of residental acco· 
modation from the general pool was received in the 
Directorate of Estates on 14-5-1975. In accordance with the 
original orders for ad hoc allotments towards of retiring/ 
deceased officers, an ad hoc allotment could be made if the" 
ward was working in an eligible office on the date of re-
tirementldeath of the allottee. These orders were later 
relaxed in many cases and long gaps between the date 
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of retirement of an allottee of Govt. quarter and the ap-
pointment of his dependent were condoned. Since inconve-
nient precedents were on the increase and there were 
constant requests for condoning longer gaps, a decision was 
taken to ignore the past precedents and to fix the condon-
able gap at 10 months in the case of retirement and 12 
months in the case of, death. This decision has been strictly 
followed. Shri Sadhu Ram retired from service after the 
enforcement of this decision. The gap between the date 
of retirement and the appointment of his son is 10 months 
and 5 days. But once the time limit fixed is relaxed, it 
will be difficult to resist similar requests for condonation of 
longer gaps in view of this the Ministry .of Works and 
Housing has not been able to accept Shri Sadhu Ram's 
request for an ad hoc allotment to his son." 

C. Observation of the Committee 

6.4. The Commit,tee, while taking note of the factual comments 
furnished by the Ministry of Works and Housing on tbe representa-
tion observe that the gap between the date of retirement of Shri 
Sadhu Ram and the date of appointment of his son is only five days 
more than the maximum period of ten monhs admissible for such 
ad hoc allotments. 

The Committee recommend that the Ministry of Works and 
Housing may reconsider the petitioner's case sympathetically, if 
feasible, without treating it as a precedent. ' 



vn 
ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-

TIONS CONTAINED IN THE EIGHTH AND SIXTEENTH 
REPORTS OF THE COMMITTEE ON PETITIONS (FIFTH 

LOK SABHA) REGARDING CLAIMS AGAINST THE 
RAILWAYS ON ACCOUNT OF SHORTAGES IN 
CONSIGNMENTS OF PIG IRON BOOKED FROM 

STEEL PLANTS 

7.1. The Committee, after considering the action taken replies 
of the Government on the observations/recommendations of the 
Committee contained in their Eighth Report regarding claims against 
the Railways on account of shortages in consignments of pig iron 
booked from Steel Plants, had made certain observations in paras 
1.2 to 1.10 of their Sixteenth Report (Fifth Lok Sabha). 

7.2. The Ministry of Railways (Railway Board), with whom the 
matter was taken up, have furnished their action taken repUes on 
the observations of th~ Committee. The said observations of the 
Committee and the action taken replies thereon furnished by the 
Goverrunent are given below seriatim:-

Observation in para 1.2 ot the Sixteenth Report 

The Committee note that in pursuance of their recommendations. 
the Government ha~e initiated certain measures to eradicate the 
causes of thefts and pilferages and minimise the incidence of claims 
aric;ing out of shortages in iron and steel consignments, as a result of 
which the number of claims for compensation for loss, thefts, pil-
ferages, damages etc. received during 1972-73 were less by 40,000 as 
compared to those in 1971-72. The Committee hope that efforts 
made in this direction will be vigorously continued. 

Reply of Government 
The observation of the Committee is notecl 

Obs~tion in para 1.3 of the Sixteenth Report 
The Committee note that prevention of thefts and pilferages is 

also the responsibility of the State Governments whose active c0-
operation has been sought by the Railway authorities by constituting 
High Level Co-ordination Committees in each of the States. 

I' 

Reply ot Government 
The observation of the Committee is noted. 

289 LS--3. 
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Observation, in para 1.4 of the Sixteenth Report 

The Committee note that instructions have been issued to the 
Railway Administrations for computerisation of claims statistics and. 
for keeping separate cause-wise statistics for claims paid on pig iron 
after instructions for computerisation have been implemented on all 
the Zonal Railways. The Committee desire that a copy of the instruc~ 
tions issued by the Ministry of Railways in this regard may be 
furnished to the Committee for their information. 

Reply of Government 

As desired by the Committee, a copy of the Railway Boards' 
letter No. 70ITCjRCCjIMPI355-3581360-3631365 dated 18-1-1973 
containing instructions issued to the Railways, is enclosed. (See 
Appendix V). 

Observation in para 1.5 of the SiXteenth Report 

The Committee note that Zonal Railways have been asked to 
identify the areas where undesirable and !anti-social elements 
indulg.e in wagon breaking, thefts and pilferages from running 
trains and yards and to liquidate such gangs operating in those areas, 
with the assistance of the State Governments concerned. The 
Committee hope that the State Governments will give full co-opera-
tion to the Railways to deal with the menacing problem of wagon 
breaking and pilferage froon runnin'g trains by anti-social and 
criminal gangs. 

Reply of Government 

The observation of the Committee is noted. 

Obse1'OOtion in para 1.6 .of the Sixteenth Report 

The Committee note that a new design of wagons with collapsible 
roofs ha~ been prepared and 30 BOX ~agons of this design have 
been manufacturen on an experimental basis. The Committee 
desire the Ministry- of Railways to intimate the Committee the 
results of this experiment and expedite rE!gular production of such 
wagons with such im:grovements as may be found necessary as a 
result of the experiment. 

Reply of Government 

The main idea of providing BOX wagons with sliding roofs was 
to utilise these wagons either as covered or as open to enable load-
ing of bulk commodities to be moved in one direction and to load 
other goods in anot~r direction. 
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Experiments carried out over a long period with 'BOX' wagons 
provirl.ed with sliding roofs have not been successful for this purpose 
mainly because of non-operation of sliding roofs due to settling 
down of dust in the grooves over which the sliding mechanism 
works. This requires a large number of labourers to handle each 
wagon to clean and operate the roof. On account of the roof being 
januned very frequently, the wagons also need attention in the sick 
line depots. . 

Moreover, Power Houses, Cement Factories and Steel Plants 
and other bulk consumers, have tripplers and these wagons are not 
fit for such handling. 

Considering all these disabilities the Railways do not intend 
going in for additional manufacture of such wagons. 

Observation in para 1.7 of the Sixteenth Report 

The Committee have noted that ~oading of pig iron is now done 
as far as possible, in block rakes which are escorted by the Rail-
way Protection Force. The Committee desire that block rakes may 
always be used for movement to destinations where there are 
heavy concentration of CI()nsumers. 

Reply of Government 

The observations of the Committee are noted. Block rake move-
ment is invariably resorted to for destinations serving heavy con-
centratio.ns of consumers. 

Observation in para 1.8 of the Si:tteenth Report 

The Committee note that in order to check heavy incidence of 
theft and pilferages of Railway property, in addition to the punish-
ment prescribed under the general penal law of land, the Rail-
way Property (Unlawful Possession) Act, 1966 has been brought 
into force from the 1st April, 1968, under which a person found in 
possession of any Railway property reasonably suspected to have 
been stolen or unlawfully obtained, is liable b be punished for a 
minimum imprisonment of one year andlor with fine not less than 
Rs. 1,0001-, anti for the second or subsequent offences, a minimum 
imprisonment of two years and a fine of Rs. 2,0001- has been pres-
cribed. Penalties on the Railway servants for conniving in pilfer-
age of Railway property are imposed under the provisions con-
tained in the Railway Servants (Disciplinary and Appeal) Rules, 
1968. They are also punished under the general law of the land 
including. the Railways Property (Unlawful Possession). Act, 1966. 
The Comrilittee desire that the proVisions of the above laws should 
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be strictly enforced by strengthening the enforcement machinerJ' 
of the Railway. 

Reply of Government 

Instructions have been issued to the General Managers of Zonal 
Raihyays to strengthen the enforcement machinery for enforcing 
the provisions of Railway Property (Unlawful Possession) Act .. 
1966 and Railway Servants (Disciplinary and Appeal) Rules, 1968, 
strictly. { . 

Observation in para 1.9 of the Sixteenth Report 

The Committee note that the Officers of Railways have been in-
structed to supervise and inspect the work tof loading of pig iron 
at the Steel Plants. The Committee also note the surprise checks. 
on weighment of loaded wagons at the originating points as well 
as the transhipment points have been intensified. These are 
steps in the right direction. The Committee would like the 
Ministry of Railways to furnish to the Committee a statement 
showing percentages of surprise checks made on weighment of 
loaded wagons at the originating points as well as at the tranship-
ment points month-wise to the total number of steel cODSignments: 
booked during the last two years. The Committee also desire the 
Ministry of Railways to intimate to the Committee the results of 
surprise checks made on weighment of loaded wagons of pig iron at 
the originating and transhipment points, for their information, in 
due course. 

The Committee note that instructions have been issued that 
transhipped wagons of pig iron should be sent together and not in 
piece meal. The Committee hope that this will be strictly enforced_ 

Reply of Government 

Traffic in iron and steel normally originates from three Railways 
namely Eastern, South-Eastern and Southern Railways. Test 
checks conducted by the Eastern Railway at originating points 
showed no discrepancy in weight. A statement showing the re-
sults of surprise checks made on Eastern Railway on weighment of 
wagons loaded with iron and steel consignments is attached (See 
Appendix VI). Test checks conducted by the South Eastern Railway 
at IOrigmating points showed that the variations in weight detected 
were within the tolerance limit. A statement showing the results 
of surprise checks made on South-Eastern Railway on weighment 
of wagons loaded with iron and steel consignments is attached (See 
Appendix VI). There are no major transhipment points on the-
Eastern and Soutb--Eastern Railways and as such test weighment 
at Transhipment points did not arise. Similarly, surprise checks 
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4!onducted by the Southern Railway on weighment of wagons at 
:Bhadravati and Tirucbirapalli transhipment point showed no dis-
crepancy in weight. A statement marked (See Appendix VI) show-
Jng the results of surprise checks conducted on weighment of wa-
gons loaded with iron and steel, is attached. 

The position in regard- to the remaining six Railways is stated 
.'below:-

CENTRAL RAILWAY: At transhipment points on Central Rail-
way namely, Akola, Murtajapur,Pachora, Manmad, Gwalior, Ma-
thura and Dholpur no weighbridge is provided and as such no sur-
prise checks on weighment of iron and steel consignments could be 
made. At Khandwa and Madan Mahal stations traffic of iron and 
:steel consignment is negligible. 

NORTHERN RAILWAY: The transhipment points on Northern 
Railway, where iron and steel consignments are handled are Delhi 
Sarai Rohilla, Bhatinda and Hissar. There is no weighbridge at 
Hissar. It was observed by the Railway that if consignments of 
iron and steel were regularly test weighed that would certainly 
dislocate operations. However, test weighment carried out at Delhi 
Carai Rohilla and Kalka showed only marginal discrepancies. 

NORTH EASTERN RAILWAY: As no wagon weighbridge is 
provided at Garhara or Manduadih transhipment points, checo 
on weighment of wagons loaded with iron and steel consignments 
eouId not be made. 

NORTH EAST FRONTIER RAILWAY: Of the transhipment pa-
ints at New Bongaigaon and New Jalpaiguri, there is no weigh-
bridge at New Bongaigaon. At New Jalpaiguri, no test weighmen' 

-ceould be made. However, the Railway have issued instructions to 
earry out surprise test weighment checks. 

SOUTH CENTRAL RAILWAY: Of the four major transhipment 
points on the &>uth Central Railway only Miraj, Tadepalli and 
Moula Ali receive wagons loaded with iron and steel for tranship-
ment. Test checks conducted at Miraj showed negUgible difference 
in weight which might be attributable to difference in scales. A 
statement marked (See Appendix VI) showing the results of sur-
prise checks conducted on weighment of wagons lIoaded with iron 
and steel at Miraj is attached. 

WESTERN RAILWAY: At Viramgam transhipment point, 256 
-wagons of iron and steel and pig-iron were reweighed. Out ot 
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these, 100 wagons were found to be with less weight varying bet-
ween 0.5 quintal and 65.0 quintals and 67 wagons were found to be 
with excess weight varying between 1 quintal and 51.50 quintals. 
A statement (See Appendix VI) indicating the results of surprise 
checks is encl.:>Sed. 

This apart, 162 wagons loaded with iron and steel consignments. 
were reweighed at destination like Kota In., Kankaria, Asarva and 
Indore. Out of these 88 wagons were found to be with less weight 
varying between 1 quintal and 130.30 quintals. On the other hand.. 
71 wagons were found to be with excess varying between 1 quintal 
and 43 quintals. 

It would no doubt be appreciated that test-weighments of wa-
gons loaded with iron and steel consignments at originating and 
transhipment points cause operational difficulties and consequent 
detention to wagons. Hence such test-weigitments could be under-
taken only to a limited extent. 

Observation in para 1.10 of the Sixteenth Report 

The Committee note that weigh-bridges are not provided at au-
destination stations. Railways allow re-weighment of pig iron con-
signments when signs of shortages are apparent. The Committee 
hope that genuine requests for re-weighment will not be disallowed. 

Reply of Government 

The observation of the Committee is noted. 

7.3 .. The Committee have noted the action taken by Government 
on their earlier observations/recommendations. 
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ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-
TIONS CONTAINED IN THE TWENTY-SECOND REPORT 

OF THE COMMITTEE ON PETITIONS (FIFTH LOK 
SABHA) ON THE REPRESENTATION FOR 
PROVIDING CERTAIN RAILWAY FACI-
LITIES TO THE RESIDENTS OF JHUN-

JHUNU AND SIKAR DISTRICT 
8.1. In their Twenty-second Report, the Committee. after con-

mdering a representation for providing -certain railway facilities to 
the residents of Jhunjhunu and Sikar Districts and the factual com-
~ents of 14e Ministry of Railways (Railway Board) thereon, had 
made th~ following recommendations:-

"The Committee note that at present Sikar-Loharu Section is 
served by one pair of Passenger trains and one pair of 
Express trains, viz., 205 Upl206 Dn. Passengf"x and 17 Upl 
18 Dn. Sawaimadhopur-Loharu Express trains having 
timing co,nnections at Loharu convenience of passengers 
for Delhi direction. In addition, two Sikar-Delhi through 
coaches are also run for the convenience of through pas-
sengers for DeIhl direction. 

The Committee note that the Ministry of Railways have issu-
ed instructio;ns to the concerned Zonal Railway to exa-

mine the question of suitability and revision of the tim-
ings of these trains, if necessary, in consultation with the 
Zonal Railway Time Table Committee to satisfy the in-
terests of ·the majority of users. The Committee hope 
that the question of suitable revision of timings of these 
trains will be examined by the concerned Railway Ad. 
ministration expeditiously. 

From the factual comments furnished by the Ministry and the 
oral. evidence given before the Committee by the repre-
sentatives of the Ministry of Railways (Railway Board). 
the Committee note that the Ministry of Railways can 
introduce an additio,nal train betweEl.'l Loharu and Sikar 
at convenient timings on an experimental. basis after the 
coal situation improves. The Committee hope that the 
Railway Board would introduce this additional train 8P 

early as posSible. 

35 
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The Committee would also like the Railway Bo,ard to re-
examine the present coach capacity of 31 Up and 32 Dn. 
Delhi-Ahmedabad J anta Express vis-a.-vis the actual 
number of coaches being put in service in those trains and 
to examine the feasibility of attaching a direct coach from 
Loharu to Ahmedabad on those trains. The Co.romittee 
also desire the Ministry of Railways to consider whether 
it is feasible for them to attach an extra coach to the 
Delhi-Mohsana train. The Committee would like to be 
apprised oj. the result of these exercises at an early date." 

8.2. The Ministry of Railways (Railway Board) in their action 
taken reply, have stated as follows:-

"The two pairs of trains playing between Sikar-Loharu are 
running to the following schedules: 

17 UP 205UP 206DN ISDN 

20·44 14. 04 A. Sikar D. 13·15 06·54 

21·04 14·29 D. A. u·46 06.31 

00·27 IS·25 A. Lohar'u D. 08·45 03·00 

The demand of the people of this area have been for a morn-
ing train fro,m Sikar-Loharu (dep. Sikar 6.35, arr. Loharu 
10.45) and evening train from Loharu to Sikar (dep. 
Loharu 16.45, arr. Sikar 20.40). 

With effect from 10-9-1975, a third pair of trains has been in-
troduced between Sikar and Loharu, which is providing 
the desired morning I evening services with the following 
schedule:-

6· 45 D. Sikar 

10· 45 A. Loharu 

A. 
D. 

20·25 

16·20 

No revision in the schedules of other trains is consequently 
co,nsidered necessary. Besides the revision in schedules 
of any of the other two trains is not possible keeping in 
view' the connections maintained by these trains at Sawai-
madhopur, J aipur, Reengus etc. 

An additional pair of shuttle trains between Sikar and 
Loharu has been introduced on an experimental basia 
w.e.f. 10-9-1975. 
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Introduction of a through coach between Laharu and Ahmeda-
bad is at present operationally not feasible for want of 
room on 31/32 Delhi-Ahmedabad Janta Exphess or 219/220 
Delhi-Mehsana trains or other Mail/Express trains run-
ning between Delhi and Ahmedabad to haul an extra 
coach on a regular basis, having regard to the hauling 
capacity of the locomotives. Besides, a study of the 
traffic moving from stations on Loharu and Reengus and 
Churu-Sikar sections to Mehsana and Ahmedabad has 
revealed that there are hardly about 15 to 20 passengers 
travelling daily on an average in that direction. For this 
amount of traffic, there is even no commercial justification 
for running a through coach." 

8.3. At their sitting held on the 16th October, 1975, the Commit. 
tee considered the above action taken reply on their recommenda-
tio.ns furnished by ,the Government and desired the Ministry of 
Railways (Railway Board) to furnish to them information regard-
ing the actual number of coaches being normally put in service OD 
31132 Delhi Ahmedabad Janta Express and the number of maximum 
coaches that could be hauled !in those trains. 

8.4. The Ministry of Railways (Railway Board) in their com-
munication dated. the 6th December, 1975, have stated as follows:-

''The maximum permissible load of 31132 Delhi-Ahmedabad 
Jayanti Janta is 20 bogies while the normal load is 19 
bogies between Mehsana and Ajmer. Room for ODe 
coach is kept for hauling of reserved coaches for pilgrUn-. 
maniage parties etc., which is essential." 

8.5. The Committee heve notled the amon taken by the Ministry 
of Hallways (Railway Board) on their recommendatiOllll referred 
to III para &1 allove. 



IX 

OTHER REPRESENTATIONS 

9.1. During the period under report, the Committee have con-
sidered nineteen other representations and letters addressed to the 
House, the Speaker o,r the Committee, by different individuals which 
were inadmissible as petitions. 

9.2. The Committee observe that through their intervention, 
petitioners have been provided expeditious, partial or eompGete re-
lief or that the MinistrieslDepartments concerned have explained 
satisfactorily the position in respect of their represen&dions (See 
Appendix-Vll). 

NEW DELHI; 
The 2Ist Apn=·I,--:l:"::"97=6:-. -
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JAGANNATH RAO, 
Chairman.. 

CQmmittee on Petition.. 
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APPENDIX I 
(See para 2.2 of the Report) 

LOKSABRA 
PETITION NO. 10 

(Presented to Lok Sabha on 23-4-1975) 

LOK SABRA 
NEW DELm 

The humble petition of Shri George Fernandes, President, All 
India Railwaymen's Federation, New Delhi, and others. 

SHEWETH 
Being concerned at the neterioration in the services which the 

Indian Railways are giving to the travelling public, with the Railway 
Administration contemtuously rejectin'g all our efforts to cooperate 
in giving a better service to the people; 

Being concerned at the total bureaucratisation of the Railways 
and the consequent increase in corruption. nepotism and mismanage-
ment which is annually costing the people of India several crores of 
rupees; 

Being concerned ~t the complete breakdown of whatever machi-
nery there existed to deal with industrial relations and to settle the 
grievances of railwaymen with the result that railwaymen are literal-
ly treated as slaves by the Administration; 

Being concerned at the failure of the Government to honour its 
pledges made in Parliament and elsewhere that there wouln be no 
victimisation on account of the May, 1974 Strike, consequent to 
which about 20,000 railwaymen are still jobless victims of the vindic-
tive policy of the Railway Administration; 

Being concerned at the refusal of the government to settle our 
legitimate demands on wages, Dearness Allowance, bonus, hours of 
work, etc. 

and accordingly your petitioners pray: 

(i) to direct the Railway Ministry to take the cooperation or 
the workers to provide better services to the people; 

39 
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(ii) to investigate into the innumberable charges of corruption, 
nepotism and mismanagement by Railway Officers and to 
take strong disciplinary action against those guilty; 

(iii) to provide the Railwaymen the protection of Industrial 
relations legislation to settle their grievances; 

(iv) to direct the Railway Administration to reinstate all 
victimiseq workmen; and 

(v) to direct the Government to settle our demands· by con-
ceding us the minimum wage available to the coal miners, 
bonus, dearness allowances, eight hours work, etc. 

:and your petitioners as in duty bound will ever pray. 

Narn'. vf petitior t r Addu S6 Sigr.at urc 

Shrl George l'erc.andes Presider.t, All INlia RailWllyDltn's Fede- Sd/-
ration, I2S{E, Babar Road, NLW Delhi 
and others. 

Countersigned by: Shri Madhu Limaye, :M.P. 



APPENDIX n 
(See para 2.3 of the Report) 

[Minutes Of the P.N.M. meeting held between the All Inaia Rail· 
waymen's Federation and the Railway Board on the 20th May. 1975) 

PREsENT 

Railway Board 

Shri G. P. Warrier, M.S. 
Sh1'i K. P. Mirchandani, AMF. 
Shri A. B. Lal, A.M.S. 
Shri A. K. Chakravarty, D.E. 
Shri D. K. 8ubarwal, D.M.E . (W) 
Shri A. V. Paulose, Add!. DPC. 
Shri K. N. R. Pillay, JDE(N) 
Shri Shamsher 8. Vasudeva, JDF(E) 
Shri N. V. Jayaraman, JDE(T) 
Shri T. H. Venkataraman, JDE (W) 
Shri O. D. Sharma, DDE (L) 
Shri B. Rajagopalan, ADE (LR) 

A.I.R.F. 
8hri George Fernandes 
Shri Priya Gupta 
8hri J. P. Chaubey 
8hri U. M. Purohit 
Shri A. V. K. Chaitanya 
Shri T. C. Jain 
Shri D. D. Vasisht 
Shri N. C. Roy Choudhuri 
Shri M. Namasivayam 
Shri T. Balasundaram 
Shri N. Sundaresan 
Shri Bimal De 
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Shri Rakhal Das Gupta 
Shri R. K. Singh 
Shri Dev Raj 
Shri B. N. Bhagat 
Shri V. B. Mahac\eshwar 
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I. At the commencement of the meeting Member Staff paid 
tributes to the memory of late Shri L. N. Mishra. former Minister for 
.Railways and Shri Peter Alvares, the former President of All India 
Railwaymen's Federation. He recalled the dedicated services 
rendered by these two personages in their respective fields to the 
Nation and Railwaymen. Shri George Fernandes, the President 
A.I.R.F., fully shared the sentiments expressed by Member Staff . 

. Two minutes silence was observed in memory of these two personages. 

Shri George Fernandes, Presirlent of the Federation initiating a 
discussion on the Labour Relations, quoted from the Railway Minis-
ter's recent speech in the Parliament introducing the Railway Budget 
for 1975-76, and aIso from the editorial and certain articles appearing 
in the 'Indian Railways' Magazine in its April 1975 issue, and stated 
that even according to the pronouncements of the Ministers and the 
Senior Officials of the Railways, Railwaymen, true to their tradition, 
have been putting their heart and soul in their duties and production 
is showing improvement and therefore the scars of the May 1974 
strike shoulrl be a thing of the past and it is necessary that the senti-
menis expressed in all these pronouncements are translated in letter 
and spirit. The Member Staff reciprocated these sentiments and 
stated that it is the Government's endeavour that the problems of 
railway employees should be dealt with in proper spirit. 

II. The fresh Agenda was then taken up for discussion and the 
following decisions were taken. 

-:Item No. 1. Normalisation of working and Industrial Relationship on 
the Railways. 

4;1) All Dismissed/removed/compulsorily retired and term.inated trtatJ 
should be reinstated 

(a) In the case of employees who still remain dismissed/ 
removed from service ip.structions will be isstied to Rail-
ways to further review such cases on receipt of individual 
appeals from the concerned employees .. The cases in which 
appeals have already been rejected will also be reviewed 
by the General Managers and wherever necessary or 
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wherever such a review petition lies to the President, the 
cases will be referred to the Railway Boar<\. 

(b) 'The cases dismissed/removed employees who have been 
taken back as fresh entrants, will also be reviewed by the 
General Managers on receipt of individual appeals. 

(c) The Unions may discuss these matters vide (a) and (b) 
with the Railway Administration in their P.N.M. meeting 
within the ambit of the instructions contained in Board's 
letter No.1 E(LR) 70 NMI-13 dt. 16-3-71, regarding dis-
cussion of individual cases in P.N.M. meetings. 

(d) In the case of temporary employees, if their services have 
been terminaten under rule 149-RI for mere participation 
in strike, their cases would be reviewed for being taken 
back to service, on receipt of individual representations. 

Cases of other temporary employees who have been 
taken back as fresh entrants also will be similarly reviewed 
for reinstatement. 

(e) Cases which have been decided in Courts of Law either 
way wiD also be reviewed by the Railways. 

(f) The Railway Administration have already advised the 
State/Police authorities that all Court cases filed by Statel 
Police authorities against railway employees which do not 
involve sabotage, violence or intimidation should be 
withdr~wn. 

(g) Cases of premature retirements of staff at the age of 55 or 
on completion of 30 years service, made by Railways since 
May, 1974 up to nate will be reviewed in accordance with 
instructions to be issued to Railways in this regard. 

(ii) All Casual Labour/S'Ubstitutes who have been discharged shoulcl 
be taken back. 

In regard to Casual Labour/substitutes who have been discharged 
'from employment during the strike, the followirrg discisions were 
taken:-

(a) Discharged Casual Labour/substitutes who have not been 
re-employed will be re-engaged against future requirement 
in the order of priority on the basis of their total period of 
&erV1ce prior to their discharge. 

(b) When framing panels in future the Casual Labour/Substl .. 
tutes in question should be allotted seniority by teckoninl 



their previous spells of employment and on the buis of 
such cumulative agregate service. 

(c) The Casual Labour/Substitutes who have not been re-
engaged so far, will also be considered for empanelment 
Screening based on the length of their emplyment prior 
to. the date of discharge. 

(d) The Casual Labour/Substitutes in question will not be 
subJected to any additional disability for the purpose of 
age limit, on account of this break in service. 

(e) The question raised by the AIRF that the Casual Labourl 
Substitutes o~ re-engagement be given the pay last drawn 
by them and that the break in their employment may be 
condoned as in the case of other regular employees, will 
be looked into. 

(iii) .9u.spended employees should be reinstated and su.spensi&n 
orders cancelled. 

The Board pointed out that there were only 152 staff under suspen-
sion out of wnom 128 were on account of court cases and the remain-
ing 24 on aLcount of departmental proceedings. 

The Board agreed to look into the cases of 20 employees of I.C.F. 
who are still under suspension. 

(tv) Those who have been Teverted on account of strike should be 
TestoTed to the positions held before strike. 

Board advised that instructions have already been issued to the 
Railways that the cases of employees who have been either reverted 
to lower grades or have been reduced in pay on their reinstatement. 
will be reviewed sympathetically on the basis of appeals submitted 
by employees. He added that the cases in which punishment of 
withholding of increment permanently has been awarded will also-
be reviewed on the basis of individual appeals. 

(v) BTeak-in-seTvice should be condoned. 

Board stated that clear instructions have already been issued to 
Railways to condone break in service of all employees who p:u-tici-
pated in the strike except those who were charged with offences of 
sabotage, violence or intimi!lation .. As a result of implementation of 
this decisilJn, in only about 2100 cases the break has not been con-
doned so far. These cases are also under examination of the Railway 
Administration. 
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(vi) A point was raised by A.I.R.F. that the office-bearers of 
'Unions who have been dismissed/removed from service are not being 
permitted to attend the P.N.M. Meeting at railway level. Board 
:stated that instructions will be issued to Railways that till such time 
as a final decision is taken in these cases, they should be permitted to 
be treated as office bearers and allowed to take part in the P.N.M. 
Meeting to the extent outsiders are permitted in the Indian Trade 
Unions Act or in terms of the provisions of Constitutions of the 
respective unions, the ratio will be applicable to Branch and Divi-
:sional levels. 

~(vii) All Penal transfers to be cancelled and affected employees 
rehabilitated. 

The subject was discussed; minutes are yet to be finalised. 

Item No.2. Entitlement to First Class Accommodation 

Board agreed that the question of reducing the present pay limit 
!for entitlement to First Class Passes from Rs. 515/- to Rs. 500/- in 
;the case of pre-1-8-1969 employees, would be examined. 

Item No. "3. Percentage of Higher Grade Posts in all categories 

Board advised that certain proposals have been tentatively framed 
'8nd are under active consideration; that roughly about a lakh of 
-employees in all grades will be benefited by these proposals and in 
monetary terms, benefit that will accrue to the Railway employees 
would be to the tune of about Rs. 12.5 crores per annum. 

m. The items on the Agenda which were deferred from the pre-
vious P.N.M. Meeting were then takEm up. The Board indicated that 
-decisions have been taken on the following items:-

1. Orders for provision of construction Reserve posts on Railways. 

Orciers have "aheadybeen issued to the Western Railway to rescind 
1he confirmation made in the Construction Department after 15-3-73. 

8-A. Condonation of se'rvice of the employees removed and re
employed in 1960 Strike. 

Board agreed that the intero'gllum between the date of dismissal! 
l."emoval from sen,;ce and the date of re-employment will be condoned 
fror .the 'purpose Of ..retirement benefits only. 
:289 LS--4. 
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8-B. Re-employment of the 1960 Strike victims 

In the ease of two employees of South Central Railway namely 
S/Shri Arumugam and Solomon Xavier, whose cases were not 
included in the review of such cases made in 1970-71, a reference wm 
be made to the Department of Personnel. 

In regard to the other items it was agreeo. that they will be takeD 
up later. 



"'C: . ...APPENDIX m 
(See para 2.5 of the Report) 

[Statement furnished by the Ministry of RaiZwtays (RaiZway Board) 
in re[Jard to at:tion taken on the minu.tes C1f PNM Meeting held 
between the AU India RaiZwaymen's Federation and the Rail. 
way Board on 20-5-1975.] 

[Position as on IO-II-7S.] 

S. 
No. 

Extract of the Minutes & reference 
to Minute Action taken 

I 2 

SECTION I 

I Item No. II(I)-:-Normalisation of morking 
and Industnal Relationship on the Rail
mays. 

(i) Dismissed I remt1fJed I comPulsorily re tired 
and terminated staff should N re
instated. 

3 

(a) In the case of employees who still RegQ1di", sub-para Ca) tD (c). 
remain dismissed/removed from service 
instructions will be issued to Rail- Instructions to RailwaY AdlniniSt:ra-
ways to fUrther review such cases on tions on the basis of minutes 
receipt of individual appeals from tl¥: issued in letter No. E(LR) 74LR 
concerned employees. The cases in I-IS dated 29-5-75 With copies to 
which appealS have already been the Federations. 
Il'ejected will also be :reviewed b) the 
General Managers and wherever 
necessary or wherever such a review 
petition lies to the President, the 
cases will be referred to the Railway 
Board. 

(b) The cases of diSmissed/removed 
employees who have been taken 
back as fresh entrantS, will also be 
reViewed by the General Managers on 
receipt ofindividual appeals. 

(c) The Unions may diScuss these 
matterS flide (a) and (b) With the 
R,ailwaY Administration in their 
P.N.M. meeting within the ambit of 
the instructions contained in Board's 
letter No. E(LR)70NMI-I3 dt. 16-3" 
71 regarding diScussion of individual 
cases in PNM meetings. 
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Cd) in the case of temporary employees, 
if their services ha,V'e been termina-
ted under lI'ule 149-RI for mere parti-
cipation in str~~, their ceaes would 
be i'eyiewed for being taken back to 
service, on reeeipt of iridividual 
representations. Cases of other 
temporarY employees who have 
been taken back as fresh entrants 
also will be similarly reviewed forre-
instatement. 

R,g~rding sub-paras (d) (e) & ~ 
The deciSions Bttived at in the 
meeting have been conveyed to 
the Iqilwa, llitDiniltttitin, Wle 
letter No. E(LR)1sMFI/1 dated 
29-5-75. 

(e) C~ which have been decided in 
Courts of Law either way will a,lso 
be reviewed by the Railways. 

(f) R.ailway Administration have already 
advised the State/Police authorities 
that all Court cases filed by Statel 
Police aUthorities ~nst railway 
employees which do not involve 
sabotage, violence or intimidation 
should be withdrawn. 

(s) Cases of prematUre retirements of (g) Necessary action has been taken. 
st4ff at the age of SS or non comple-
tion of 30 years service, made by 
R.ailways since May, 1974 upto date 
will be reviewed in It'=cordance With 
instructions to be issiJed to Railways 
in this regard. 

(ji) All Casual Labour/Substitutes who 
have been discluJrged slwuld be laAen 
back. 

In regard to Casual Labour/substitutes who 
have been discharged from employment 
during the strike, the following decisions 
were taken :-

(a) Discharged Casual Labour/sub-
stitutes who have not been re-employ-
ed will be re-engaged against fut~e 
requirementsjn the order of Priority 
on the basis of their total period of 
service prior to their discharge. 

(b) When framing panels in future the 
casual labour/substitutes in question 
should be allotted seniority by reckon-
ing their previous spellS of employ-
ment and on the basiS of such cumu-
l8tive aggregated service. 

Extract of Minute & rejeiena 
to Minute 

(c) The C83Ital LaboUT/Substitutes 
who have not been re-engaged so far, 

Regarding sub-para (a) to (4) 
InstrUCtions issued to the Railway 
Administrations in letter No. 
E(NG)II74CL/99 dated 25-8-15 • 
with copics to the Federations. 

(Enclosure ·C') •. 

Actitm taken 
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will also be considered for empane.I-
ment/Screening trased on the length 
of their employmen t prior to the date 
of discharge. 

(d) The Casual Labour/Substitutes in 
question will not be subjected to an, 
a,ddition~ disability for the punx>se 
of age bmit, on account of this 
break in service. 

3 

(e) The question raised by the AIRF (e) Under examination. 
that the Casual Labour/Substitutes 
on re-engagement be given the pay 
last drawn by them and that the 
break in their employment maY b,e 
condoned as in the case of other 
regular employees, will be lcoked 
into. 

(iii) Suspended employees should be 
reinstated and suspension ordtJrs can
celled. 

The Boat'd pointed out th6t there were 
only 152 staff under suspenSiQn OUt of 
whom 128 were on ~count of court 
cases and the remaining 24 on account 
of departmental proceedings. 

The case of these 20 employees 
of ICF has been examined and 17 
of them have been pUt back to 

duty. Regarding the other 3, 
as they ha,ve been found gUilty 
of the charges framed against 
them, show cause notice has been 
issued and they continue to be 
under suspenSion pending finalisa-
tion of the case against them. 

The Board agreed to look into the cases of 
20 employees ofl.C.F. who are still under 
suspenSion. 

(iv) Those who have been rlifJerted on 
account oj stille should be restored to 
the positions held beJore strike. 

Board aPvised that instructions have 
already been issued to the Railways that 
the cases of employees who have been 
either reverted to lower grades or hav,e 
been reduced in pay on their reinState-
ment, will be reviewed sympathetically 
on the basis of IlPpeals submitted by 
employees. He added that the Cll5es in 
which punishment of withholding of in-
crement permanently has been awarded 
will also be reviewed on the basis of in-
dividual appe~s. 

(v) Break-In-service should be 
ed. 

condon-

Board stated that clear instructions have 
alrea,dy been'issued to Railways to con. 
done break'in service of all employees 
who participated in the strike except 
those who were charged With offences of 
sabotage, violence or intimidation. As 
a result of implementation of this de-

The decisions arrived at in the 
meeting have been conveyed to 
the RailWay AdmiDistraticns in 
letter No. E(LR)7S'MF1/1 dated 
29-5-75 (Enclore (B)·. 

FUrther mcre appeals st:i:mitt(d I:y 
the staff against the punishmen t8 
imposed On them are ccrsidend 
by the Railways and RailWay Bcard. 

In keepir.g With the policy decisicn 
taken by the GovernDWlt in the 
case of all ,emPloyees who parti-

c:pated in the strike except those 
charged with offences of sabotage, 
violence Or intimidation, the break 

in their service has been condoned. 
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cision,in only about 2.100 cases the break 
has not been condoned so far. These 
cases are also under examination of the 
Rp,i1way Administration. 

(vi) A point wasraisd by AIRF that the 
office-bearers of unions who have been 
dismissed/removed from service are not 
being . permitted to attend the PNM 

..Meeting at niIway level. Board stated 
that instructions will be issued to Rail-
waYS, that till such time aa a final de-
cision is taken in these cases, they should 
be permitted to be treated as office bearers 
and allowed to take part in the P.N.M. 
Meeting to the extent outsiders are 
permitted in the Indian Trade Unions 
Act or in terms of the provisions of 
constitutions of the respective unions; 
the ratio wiIl bc appliCable to Branch 
and Divisional levels. 

(m) PBrtIIl transfers to lIB canulled au 
affet:ted employees rehabilitated. 

The Board agreed that the removed/ 
dismissed stat{ in the con ten of strike, on 

reinstatement would, as far aspossible,be 
posted to the stations where they last 
worked. As regards transfers already 
made retransferS will. be considered 
by the RailwaY Administration, on 

individual appeals provided such cases 
do not involve transferring any staff 
who have been posted already in the 
meantime Ill: the stations requested. 

2 Item No. '1.-Entitlemmt to First Class Accom
modation. 

Board agreed that the question of reducing 
the present pay limit for entitlement to 
Firat CIUI Palsel from RI. SIS to Rs. 
500 in tho case of pre-I-8-I969 emp-
loyees. would be examined. 

3 IteM No. 3-i'erCelltag' of HigMr GTatle Posts 
ill fill IlltegMies. 

Board adYised that certain proposals have 
been tentatiYely framed and are under 
actiye consideration; that roughly about 
a lailh of emPloyee. in all grades will be 
beudlted: by these proposais and in mo-
netary terms, benellt that will aa:rue to 
the Railway emp10yees would be to the 
.t\lDC of about RI. u.S crore. per annum. 

3 

InstrUCtions to Railway Administra-
tions on the· basis of minutes 
issued in letter No. E(LR)74 
LRI-I5 dated 29-5-75 with COpies 
to the Federations . 

Instructions on the basis of the 
min utes issued to RailwaYS in 
letter No. E(NG) I1/74/TR/Z2 
dated 29-9-75. 

Replies sent to the Federation in 
letter No. PC3l75lFEIII deted 
19-8-75. 

Proposals for rest!'Uctur;ng of non-
pzetted cadres on Railways are 
under the active consideraticn of 
Govcmment. 
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I 2 3 

4 m(8-A)-..C~ of s~ of 1M Regarding iums 4 & s. 
employees T61II(1Oed atUl re-employed in 1960 
Itrilu. 

Board agreed that the interegnum betwefn 
the date of dismissal/removal from ser-
vice and the date of re-employment will 
oe condoned {or the purpose of retire-
ment benefits only. 

~ 1ll(8-B}-Re-employment of 1!)60 Strike 
victims. 

In the case of two employees of South Cent-
ral Rlilway namely Sarvashri Arumugam 
and Solomen Xavier, whose cases Were 
not included in the review of such cases 
made in 1970-71, a reference will be made 
to the Department of Personnel. 

A referfnce Was Ullide to the Dtpart-
mfnt of Perscnne1 8!:.d Adminis-
trative Reforms Cn these tWo 
issues. It is not possible to cen-
done the interegnum betWffD the 
date of dismissal and removal from 
serviCe and the date of re-employ-
ment, for purpose of retirement 
benefits. In regard $0 the tWo 

individual cases it is not possible 
to re-employ them. 



APPENDIX IV 

(See para 3.1 and 3.2 of the Report) 

Rep'resentation regarding non-supply of artsilk yarn by the Spinner .. 
Mis. J. K. Rayon, Mis. Travancore Rayon and Mjs. K~oram 

Rayons. 

Artsilk Weavers' Forum .. 

32-Krishna Market, Chowk Phuwara,. 
Amritsar. 

2nd June, 1973. 

;Respected Dhillon Ji, 
J~i Hind 

We beg leave .to enclose a memorandum (See Enclosure) ad-
dressed to Shri D. P. Chattopadhaya, Hon'ble Minister of Commerce,. 
the contents of which are self-explanatory. 

The artsilk weaving industry of this border town is passing 
through very serious crisis owing to refusal by Mis. J. K. Rayon, 
Mis. Kesoram Rayon and Mis. Travancore Rayons, to supply their 
share of allocation under the 'agreement' between the spinners and 
the weavers and also because o;f inaction on the part of the Govern-
ment to publish and implement the Tariff Commission Report which 
is already with the concerned Ministry since December, 19170. The' 
artsilk industry is essentially an industry of the poor, for the poor 
and by the poor and if immediate remedial measures are 'not taken 
as detailed in the enclosed memorandum the entire weaving indus-
try of this 'town will close down throwing out of job about 15,00(): 
(12,000 workers and 3,000 allied) besides shattering economy of this 
place. 

We hope you Will take up with the concerned Ministry to save 
this industry. 

With regards, 

Shri G. S. Dhillon, 
Speaker, Lok Sabha, 
New Delhi. 
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Sincerely YO,urs, 
Sdl- (Balraj Puri) 

Secretary. 
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Enclosure to Appendix IV 

Artsilk Weavers' Forum;.. 
32, Krishna Market, Chowk Phuwara" 

Amritsar. 

Prof. D. P. Chattopadhaya, 
Minister of Commerce, 
Government of India. 
New Delhi. 

29th May, 1973 

SUBJECT: Short supply ojartsilk yarn-urgent call from the Weav
ing Indu.stry. 

Sir, 

Through this memorandum we venture to bring to your kind 
notice the plight of artsilk weaving industry of Amritsar. The in-
dustry once again finds itself face-to-face with an unparalleled 
crisis due to sudden rise in the prices of viscose filament yarn il;I.. 
the market. For your ready reference, we give below an index 
showing the rise in the market prices of different counts of rayon 
yarn during the last two; and a half months:-

Denier Agreement MARKET PRICES 
Price 

Mal'. 15 Mar. 31 Apr. 16 ApI. 30. MEy 31 

(Rs. per kg.) (Rs. per kg.) 

75 21' 50. 29'76 30.'0.3 36'38 35'27 34'7z 

120. 14'35 20.'39 20.,81 23'57 23'0.8 24'20" 

150. 12'90 18'19 18·61 21'36· 20.'81 20.'26 

The unprecedented rise in the prices of yarn has rendered the 
working of the Industry quite uneconomic and has resulted in the 
closure of approximately 70 per cent of the units, throwing out of 

53 



54 

job about 12,000 workers, besides casting a spell of financial ruination 
<upon countless small-scale entrepreneurs. 

The main factors attributable to this catastrophe are as under: 

(i) Total refusal on the part of Mis. J. K Rayon of Kanpur 
to hono,ur the commitments made under the mutual 
agreement between the spinners and the weavers and 
irregular and delayed supplies by others. 

'(ii) Inaction on the part of the Government to implement the 
Tariff Commission Report. 

J. K. Rayon: They have totally refused to honour the commit-
'ments and have not supplied their share of allocation for the last 
about 5 quarters. Combined efforts put in by the weaving industry, 
,the Association of Man-Made Fibre Industry and the Textile Com-
missioner, to persuade them see reason J;:tav~ proved infructuous. 
It is really consternating that inspite of so much pressure from so 
many quarters J. K. Rayon continue to defy the agreement with 
impunity. They are taking the benefit of the high mark~t prices 
while the weavers have been deprived of the yarn which they were 
bound to deliver on agreed prices. It is indeed a very sad comment-
ary of things that instead of dealing sternly with the said spinner 
the Government has all along been a silent spectator of their in-
trasigence and profiteering. 

Other Spiwners: 

As if tempted by the above situation some other spinners have 
:also given indication of toning the same line. In this category comes 
Mis. Travancore RaYon and Mis. Kesoram Rayon. We have just 
been informed by Mis. Travancor& Rayon tbat they would not make 
.any supply after 15~5-1973. 

As for Mis. Kesoram Rayon, they have totally refused to honour 
the, copunitments on the plea of labour unrest of their mills. As 
per the latest information Mis. Baroda Rayon have threatened to 
resign from Association of Man-Made Fibre Industry on this issue. 

This is evident from the fact that the spinners have yet to com-
!J)lete the allocation for the quartet Oetobef' I December, 1972. 
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'TaTiff Commission RepOTt: 

Appointed in the year 1968 to determine fair prices to Viscose 
-filament yarn, the Tariff Commission submitted its report to the 
'{;overnment as far back as December, 1970. It is a common know-
ledge that the aforesaid mutual agreement was llrrived at only as a 
:relief measure during the inte,rim period. In all fairness, the Gov-
-€rnment should have implemented. the Report immediately on its 
,submission by the Tariff Commission. Instead, the Government 
thought it advisable to keep it in the cold storage for reasons best 
.known to them. Various representations made by the weaving in-
dustry towards its early implementation failed. Thus the 'weaving 
-industry has been compelled to accept the continuance of the mutual 
.accord till date against its wishes. 

It is simply ridiculous to think that an agreement in terms of 
which the actual users are getting only a very small segment of 
their total requirements and have to take recourse to the open 
'market for balance needs at fantastic q1tlotations, can be acceptable 
to the weaving industry. It is most unfair to suggest that the weav-
.ing industry wo,uld dito an arrangement which leaves an open 
·option with the spinners to back out with impunity according to 
·their sweet will. Without the least intention of maligning anyone, 
'we aver that whenever in a country dedicated to democracy and 
socialistic pattern of society an impo;rtant trade is monopolised the 
. Government must protect the users of the manufactured raw-
material otherwise sooner or later the tantacles of hoarding, artifi-
>cial scarcity, profiteering and intimidation are bound to engulf the 
later. This is what exactly is happening now in context of which 
'we seek your protection. As is stated above, under the impact of 
-exhorbitant prices it is no longer possible to run the factories. In our 
humble opinion, the weaving industry which is fast heading towards 
a fiasco can be saved by YO,ur taking expeditious steps as detailed 
;below:-

1. The Government should immediately publish and imple-
ment the Tariff Commission Report which is already with 
them since Deoemher, 1970. 

2. In the meantime, the spinners should be pressed to honour 
the voluntary agreement arrived at between the spinners 
and weavers and resume supplies of yarn immediately. 

S. Messrs. J. K. Rayon should be warned to clear the back-
log, besides resuming current supplies. Defiance on their 

ta- part can be effectively met with nationalisation. 
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4. Messrs. Travancore Rayons should allO be pressed tG 
honour the commitments and resume supplies imme-
diately. 

We wish to state here emphatically that we do not consider the 
present voluntary agreement in the overall interest of the weaving 
industry. We reiterate that our ultimate aim is implementation of 
the Tariff Commission Report. Your very recent assurance in the-
Parliament to publish and implement the same has been hailed as a 
step towards amelioration 0If the lot of the industry. We have no 
doubt in our minds that you would save this fast perishing industry 
by immediate implementation of the Tariff Commission Report. 

Thanking you, 

Yours faithfully, 

For Punjab Industry and Commerce Associatiolli 

Bdl- General Secretary and others. 



APPENDIX V 
(See para 7.2 of the Report) 

GOVERNMENT OF INDIA (Bharat Sarkar) 

MINISTRY OF RAILWAYS (Rail Mantralaya) 
(RAILWAY BOARD) 

No. 7frJTCJRCCJImp 355-358J3&>-363J365 

'The General Managers, 
.All Indian Railways. 

New Delhi, dated 13-1-1973 
28, Pausa, -18914 (Saka) 

SUBJECT.--Computerisation orf Claims S1ptistics. 

Board have been conSidering the question of computerisation of 
-daims statistics. Attention in this connection is invited to Board's 
letter of even number dated 18-9-1970. 

2. It has since been decided that to effectively organise claims 
prevention activities on the Railways and to keep a watch on proper 
,disposal of claims, claims statistics should be computerised. A list of 
. statistics which can be comuterised and would yield useful infor-
mation is given in Enclosure to Appendix. Railways may undertake 
-compilation of these statistics straightaway or in stages. Southern 
Railway is already compiling some of these statistics on computer. 
Railways may obtain copies of the programmes and procedures drawn 
-by Southern Railway and implement the scheme with such modi-
fications etc., as may be considered necessary to suit local needs. 

3. Please ~,cknGwledge receipt. 

Sd/-
(S. B. Mathur) 

Dy. Director, Traffic Commercial 
(Special DutY) 
Railway Board 

Copy to AC II and TC IV Branches, Railway Board. 
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ENCLOSURE TO APPENDIX V 

[Enclosure to Railway Board's letter No. 70ITClRCCllmpI355-
35813~631365 dated 18-1-1973] 

1. Cause-wise analysis of claims preferred anti. paid. 

2. Commomty-wise analysis of claims preferred and paid. 
(Commodities and causes are those detailed in Board's letter No. 70r 
TCjRCCjlmpI364 dated 10-2-1971 as amended in their letter No. 701 
TCIRCCjlmpI1981199/359 dated 27-9-1971). 

3. Number of claims preferred value-wise and Division-wise. 

4. Cause-wise analysis of suit filed. 

5. Number of claims preferred and paid on consignments booked' 
between specific pairs of stations. 

6. Listing of files dealing with a particular stream of traffic or 
particular cause for further study and analysis. 

7. Area-wise analysis of claims-forwarding station-wise, desti-
nation station-wise, via break-of-gauge-wise, via yarti.-wise, between 
zonal railways. 

8. Separate statistics of claims settled on goods and parcels. 

9. Customer-wise lists of claims settled to tackle the problem 
in consultation with the users. 

10. Listing of file numbers on which fixation of staff responsibility 
was ordered at thE' time of settlement for further follow up action. 

11. Detailed statistics of claims repudiated and settled otherwise. 

12. Listing of particulars of cases pending for more dian one year r 
six months/three months Division-wise and station-wise. 

13. Average time taken for settlement of claims. 

14. New cases opened, settled cases and the closing balance of 
claims outstanding. 

15. Listing of re-opened cases for controllin'g wrong repudiations_ 



APPENDIX VI I . 

(See para 7.2 of the Report) 

[Statement shOWing su.rprise checks made on Railways on weigh
ment of wagons loaded with iron and steel Consignments.] 

Name of originating tran-
shipment POint. 

Indian Iron & Steel Co. 
(lISCO) in,.luding 
SCOB Siding. 

Durgapur Steel 

EASTERN RAll.WAY 

No.ofconsignmmt Year Ruult cf sUIpri!e ct e(ks. 
test weighed 

2 3 4 

7 1974 No diScrepancy Was detected~. 

6 IC)75 No discrepancy was detectfd •. 

SmITH EAsTERN RAILWAY 

Tatanagar 

Tetanagar 

Hindustan Steel,RourkeIa 

--do.-

Hindustan Steel,BhiIai . 
-do.-

Bhadra~ti (Originating point) 

-do-

Tiruchirappalli Tranship. 

-do-

• 1222 1972-73 

932 1973-74 

1479 1972-73 
II36 1973-74 

6012 1'72 

5063 1973 

The varIatIon detfct(d at the-
time of surprise checks wa ... 
within tolerance limit. 

-dc-

-do-

-do-

-do-

-do-

SOUTHERN RAll.WAY 

92 1'72 No discrepancy in weight Wli&-
noticed. 

78 1973 --do-

49 1972 -do-

87 1973 -do-
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SOUTH CENTRAL RAILWAY 

:Name of transhipment point No. of con- Date 
signments 

1 

Miraj 

IViramgam T.P. 

test weighed_ 

2 3 

9 3-7-1975 

WESTERN RAILWAY 

258 APril'72to 
December' 72 

Result of sUrPrise checkS. 

4 

Test checks conducted showed 
excess weight in respect of 
6 consignments varying bet-
ween 0'10 tonnes and 1'35 
tonneS as per seal cards. In 
respect of ODe consignmen t 
one more wagon was dUe 
and hence correct weight 
could not be verified. In olle 
case re-weighment weight 
and weight as recorded on 
seal card was the same. In 
respect of remaining on 
consignmen t reweighmen t 
weight was 0'05 tODnes less 
as per seal card. 

OUt Of258 wagons test weighed. 
100 wagons were found to 
be with less weight varying 
between 0.5 quintals and 
65.0 quintals and 67 wagons 
were found to be With ex-
cess weight varying bet-
ween 1 quintal and 51.50 
quintals. 

As weighment of wagons 
caused a lot of detention to 
wagons, weighment of 
wagons at Viramgam had 
to be stopped. 



APPENDIXVn 

(See para 9.2 of the Report) 

[Other Representptions on which the Committee's intervention ~ 
procu'red expeditious, partial, Or complete reHef to Petitioners 
or the MinistriJeslDepartments concerned have, explained the 
position satisfactorily.] 

Sl. Name and address of BriefSubject 
No. the Petitioner 

Facts perused by the Committee 

I 

2 

2 3 4 

MINISTRY OF SUPPLY AND REHABILITATION (DEPARTMENT 
OF REHABILITATION) 

Shri Naraindas 
Bherumal, Kirana 
Merchant; 83, 
Sindhi Market, 
Manin agar, Ahmeda-
bad-8 (Gll.jarat). 

Shri Daulatram 
Gan eshd ass, Kiran a 
Shop, Ward NO.2, 
Wani,Distt. Yeot-
mal. 

Supply of copy of The Compensation Application 
Otder(s) relating to Form No. B/A/I68IO/8IO stands 
appointment of fil1~ised after apyointment of 
legal heir(s) of legal heir of Shri Bherumal sirc.e 
late Shri Bherumal. deceased. If he desires to have 

Paymer-t of ccm-
pensation from 
CAF No. M/Y/341 
XXI (L). 
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a copy of the order in question, 
he may please apply to die Chief 
Settlement CommisSioner, De-
partment of Rehabilitation, Jaisal-
mer HOUSe, New Delhi, for the 
same together with the usual f~ 
of Rs. 2/- in the sha,pe of Postal 
Order crossed in favour of the 
Chief Settlement Commissio-
ner. 

(The petitioner 
accordir gly). 

was informed 

The Regior al Settlement Ccm-
missioner (C.entral), New Delhi 
to whom the matter was referred, 
has reported that his case has 
since been finalised and the bill 
admitted \:-y the PaY & Accounts 
Officer (Rehabilitation), Ntw 
Delhi. Necessary recovery scbe-
dule has also been sen t to the 
TehsiId&r, Wani, Distt. Yeotmal 
on I7~-I976. 

(The petitioner has been informed 
of the above position by the De-
partment). 
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Smt. Atul Bai Digo- PaYlllentofcompen-
mal c/o Shri Girdliari sation in respect of 
Lal Sewalmal, Cutlery share f"om verified 
Shop,Jawahar Gate, claim-CAFNo. 
Anvavati. M/A/Als83/XXI(L). 

Shri Khushiram 
Dandumal, 27, Pra-
bhanm Society, 
Kube:rnagar, P.O. 
Sar<iarnagar, 
Ahmedabad 
(Gujarat). 

ShriJeewandas 
Nichaldas Punjabi, 
Modi Chamber, 
Standard Garage, 
Bombay. 

Payment of balance 
amount of compen-
sation from CAF 
No. B/A/626/XXI 
(L) P.C. No. 34816. 

Settlement of Com-
pensation case. 

4 

The CAF No. M/A/A/s83/XXI (L) 
st~ds fully settled and the entire 
aDlount of compensation adjust-
ed 'towards the loan adVanced by 
the Collector, Amravati (vi.r;"Rs. 
1696/-Principal Rs. 1410.06+ 
interest Rs. 285'94). 

(The petitioner was informed ac-
cordingly). 

The bill for the balance amount of 
compensation has been sent to 
tbe Pay and Accounts Offiea-, 
Reha.bilitation, New Delhi on 10-
2-76. The amount will be dis-

bursed to him as soon as the bill 
is received back in this Depart-
ment, duly passed. 

(The petitioner was informed aCCOr-
dingly by the Department.) 

That one Shri Jeewan Dass alorg-
with his 2 brot_sand widow 
mother, got the claim usessed fOt' 
Rs. 33750. The cases of all the 
co-sharers were processed 'urder 

RUle I9(2)b and all the co-sharers 
were paid Rs. 3438/-. The claimant 
Shri Jeewan Dass made a rep-
resentation that a sum of Rs. 563 
has been recovered excess to-
wards cOSt of property No. R. No. 
I, Bk. No. 796, Ulhasnagar-3. 
The refund certificate for Rs. 
563/- was collected from the 
Administrator, Ulhasnagar, ard 
the caSe was processed for pay-
ment of the said amount 
to the claimant ac-
cordingly, but was returr.ed by 
the Accounts Officer (Compen-
sation) unpassed on the grounds 
tbat the claimant is not entitled 
compensation under RUle, 19(2)b, 
as the father of thf' claimaDt died 
in the yelT 1935 and the widow's 
shares for determining the com-
pensation cannot be considered 
being pre-1937 widow and sug-
gested that the case be processed 
under Rule 19(2)a. 

According to Rule 19(2)a, each c1ai-
ment is entitled COmpensaticn 
amount to Rs. 3033 instead of Rs. 
3438. Thus reSUlting an over 
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6 Shri Gagan Dass 
Aiidass, BIt. No. 53, 
Room No. 5,Ulhas-
Napr-I,Distt. 
Thana, Maharashtra. 
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Request for issue 
ot intimaticn/ad-
justment recoVt:ry 
schedule. 

7 Smt.JassibaiPursu- Issue of Recovery 
mal,Bk.No.S3, Schedule. 
Room No. S, Ulhas-
&lpl'-I, Distt. 
Thana. 

4 

payment of Rs. 40S to each co-
sharer. 

Out of refund of Rs. 563 allowed 
to the applicant, a sum of Rs. 405 
is being adjusted to r<gularise the 

over payment and the balance of 
Rs. IS8 being adjusted in 
favour of the mother of the claimant 
who has also been paid Rs. 40S 
excess, under the provisions of 
Rule 7(3) and as such nothing 
can be paid to the. applicant.· 

*The petItloner was informed 
to the above position by the 
Deptt.) 

The record of the CAP bearing re-
gistni(n Nc. B/TlUT/47611 IV/ 
NT filed by Shri Partspmd has b( en 
re-examined and it reveals that the 
adjustment ofRs. 447'20 was carri(d 
OUt towards property NlJ. 3/76 
Chammber Colony vide Bill No. 
297/April '61 /1768. 

The documents in favour of the 
associate were not released as the 
cHamant was over paid a sum of 
Rs. 2S4'7S due to reduction in 
Agri!. land claim. 

The Administrator UIhasn2gEr 
has alrelldy been requested vide this 
Office letter datedd 4-12-75 to re-
cover the excess amount paid to the 
claimant as arrears of land revenUe. 
The fate of the recovery is aWaite d 
by us. The documents will be iSSUed 
to S hri Gagan I DaSB Aildass, after the 
recovery of Rs. 254'75 from Shri 
FlIirtapmal. He may, therefore, be 
advised to ift the excess amOlJt:t 
recovered by the claimant as already 
intimated by us fJide our letter date 
4-12-7S referred to above. 

(The petitioner was informed accord-
inlly). 

The adjustment of Rs. 1424'00 has 
been made against Reem No.8, 
BIt. No. I$I-A Kelayan, Ulhas-
nagar. If she requires the copy 
Recovery SchedUle, the same will 
be lent on receipt of postal order 
worth Re. 1 as copying fee. 

(The petitioner was informed ac-
cordingly by the Department.) 
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8 Smt. Kalabai Milan- Issue ofR,ecovery 
mal, BIt. No. 53, Schedule. 
Room No. 5,BehiJld 
ShahadPohce Sta-
tion, Ulhasna&ar-I, 
Distt. Thana. 

9 Smt. Radhibai Issue of Recovery 
Ludhromal BIt. No. Schedule. 
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349 A, Room No. 
6, Ulhasnagar-2, 
Diatt. Thana. 

Sbri G:>vindramLal Adjustment of Rs. 
chand, BUildingNo. 679!-towardsthe 
26 Room No. 902 & cost and rent of 
906, Chembur Colo- RecmNo.902 
ny, Bombay. Building No.26, 

Chambur Colony 
Bombay, frem CAP 
No. B.318823/7323 
ofSmt. Jamnabai 
Hazarimaland issue 
of intimation!Re-
covery Schedule 
therefor. 

4 

A sum of RH. 334.50 and 1223'50. 
has been adjusted as arnar ofnnt 
and cost of Rocm No.5, Bk. 
No. 677 Kalyan not Ulhasnagar, 
allotted to the claimnt. Ncthing 
has been adiusted by way of asso-
ciation against Prqxrty Bllctt< C. to 
her situated at Ulhasn£g8l'. If she 
requires the copy of Recovery 
Schedule, the same will be sent on 
receipt of Postal Order worth Re.l/-
as copying fee. 

(The petitioner WES informed accord-
ingly by the Departmmt). 

CAP No. M/BH/I740/VII(W) of 
Smt.. Nt W2I.(U.bai Pribhdas, has 
been fXllmined r,r,d it is found that 
a sumofRs. 650'57 has been ad-
justed tClwards COst of BIt. No. 
349-A, Room No.6, Ulhasnagar. 
If she requires the copy of Recovey 
Schedule, the same will be sent on 
receipt of Postal Order worth Re.I /-
as copying fee. 

(The petitiener was infcrmed EC-
cordingly by the Department.) 

The Regional Settlement Commissio-
ner (Central), Jaisalmer 
House, Ntw Delhi, to whcm the 
matter was nfcrnd, has intimated 
that the ameunt of Rs.679/- stand 
adjusted frem CAP No. B.3/7323 
of Shrimati Jamnabai against the 
cost of Room No. 902, Building 
No. 26, Chembur Colcny, Bombay 
and necessary Recovery Schedule 
therefor Was sent to the Manfgmg 
Ofllcer and the Acditicnal Co Ilec-
tor, BSD, Old Customs House 
Fort, Bombay. 

In the circumstances, he may, 
therefore, please contact the aocve-
mentioned Officer for further 
action in the matter. 

(The petitioner was informed ac-
cordingly by the Deptt.) 
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)) Shi Bakshomal 
Thakumal, Bk. No. 
2076, Room No.6, 
Ulhasr.sgar-5 
Distt. Thana. 

12 Shri J ethanar:d 
Versimal Narvani 
C/o Central Excise 
Office, P.O. Thasra, 
Distt. Kaira 
(Gujarat). 
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Paymert of Rs.1Q91 
as balance of com-
per,sation 

4 

The Regioral Settltm(r.t Cornmi-
ssior.er (CertraI) New Delhi, to 
whom the matter was referred, 
has intiated that the reprnenta-
tion of Shri Bakshomal Thakumal 
for cordoniI'.g delay in the ir.clu-
sion of his agricultural lard claim 
in his Compensation Application 
Form was accepted to the extent 
to the amOlJIlt of public dues out-
standing agaiP.st him. Accordin,gly, 
an amount of Rs. 807 outstanding 
against him on account of the 
balance cost of tenement No. 2976 
Com. No. I, • UIhasnagar-5 stands 
adjusted therefrom. Her.ce the 
necessary documents also stand 
issued both to the claimant, Shri 
Bakshomal Thakumal 9S weII as 
to the Administrator, UIhasnagar. 

In view of this, no further action 
appears to be called for in so far 
as this Department is corcerned. 

Request for reir.state- Claim ir.dex No. S/'KR-2/147 filed by 
mer,t of compersa- Shri Jethar.ar.d was originally re-
tion claim. jected by the Claims Officer tJide 

order dat{d 5-3-52 on the grourd 
that the claimant was an allottee 

of agricultural lar.d. Bemg dis-
satisfied with the order, the claimant 
filed a revision petition which was 
also rejected by the Claims 
Commissioner flide order 
dated 16-3-53 on the ground that 
the claim8I1.t was an allottee of 
agricu It ural land. 

In his representation, the claimant 
has stated that the agriculuralland 
so allotted to him hils since been 
cancelled by the Collector Pan-
chamahal on 3-10-1975. and in 
support of his contention he has 
enclosed a copy of the order. The 
prOPer remedy for him is to file a 
regular review petition fot the res-
toration of his claim which will be 
considered on merits. 

(The petitioner was informed ae-
cordin~ly). 
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13 Shri Motumal Men- Issue of Intimationl The Regional Settlement Comm-
ghomal, Bt. NO.53, recoveryscheduk of ssioner (Cerltnl) New Delhi, to 
Room No. S,Ulhas- RS.1500/-adjusted whom the matter was referred, has 
r'-iIIr. from CAF No. B/TI reported that Shri Motumal's case 

UT/43781IVNT has been finalised as under:-

14 Shri KanyalalDerga-
ram, C/o Shri L.S. 
Rupafli, Bt. No. S3 
Room No. S, Ulhas-
nagar-I,Disn. Thana. 

(Index No. S I SR-
2/996 adjusted te-
wards the cost of 
agric:ultural land 
at Ulhasnagar. 

Adjustmer t of Rs. 
2320 towardS the 
coit of GBP Room 
No. 310, Bt. No. A 
ISS. Ulhasnagar. 

St.Acre. Units 

Assessed value 
the agrilar:d 
claim. 

of 2-

Area available after 1-
applying the Pun-
jab cut. 

Less allotmeu 1-
held S.No.87, 
88 Village 
Shahad, Ulhas-
nagar. 

9-415 

9-415 

Shri Motuinal's case has been settled 
in terms of the standard acres in 
lieu of the land claim and as such 
such the question of issuing any 
recovery sChedule for Rs. 15001-
doe. not arise. He is, therefore, 
advised to approach the Adminis 
trator, Ulhasnagar, District Thana 
in the miltter a s the propert:y is 
under the control of that authonty. 

(The petitioner has been informed of 
the above position by the Depart-
ment). 

The RegirT al St:ttltrT.c Ilt Com-
missioner (Central), New Delhi, 
to whom the matter was l"eferrede 
has reported that only a sum of 
Rs. 40S' S8 is available at the 
credit of the claimant, Shri Ollla 
Ram Assandas apd that the same 
IS being adjusted towards the 
property in qUestion through a 
bill which has alpeady been sen t 
to the Pay & Account Office 
(Rehabilitation) New Delhi for 
admittance. 

(The petitionet' has been infor~ 
of the above poSition by the De-
partment). 
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J 5 Shd Ra;a Ram, 16, 
Dalhousie Square, 
New Delhi. 

16 Shri B.S. Tawde, At 
& post Sr,jrgaon, 
Taluka-Devgad, Dist. 
Ratn,agiri. 

17 Mis. Shree Rasmi Oil 
MillS, 4, I.D.C. Plot 
No. 6, Makarpura 
Road, Baroda. 

··wr 

3 

Regularisation of 
Govt. accommoda-
tion No. 16, DaJ-
housie Square, 
New Delhi, in the 
nam" of Shri M.K. 
Baks'hi. 

Revision oflNA pen-
sion. 

4 

MINISTRY OF WORKS AND 
HOUSING 

Alternative aIlotmert could l'Iot be 
sal'lctioned in favour of Shri M.K. 
Bakshi for three reasonS:-

(i) His application ought to have 
been received two months be-
fore the date of retirement viz 
16-7'72 but the application was 
actually received on 20-10-1973· 

(ii) the dependant should haYe 
resided with the retiring Officer 
for at least 6 months before the 
date of the latter's retiremert 
but Shri Bakshi came to the 
headquarters on 4-8-1973. 

(iii) the father was not an allottee 
from the general pool but from 
the Delhi Police Pool. 

• • • 
In the other three cases, cited by 

the petitioner in his representa-
tion, ad hoc allotments w.ere sarc-
tioned by the Minister of State in 
rel~ation of the condition re-
garding occupation of general 
pool accommodation by the re-
tired officers. the case of Shri 
Bakshi is different inasmuch as 
none of the three prescribed con-
ditions W!lS fulfilled. the request 
was rejected by the Minister of 
State. 
MINISTRY OF HOME 

AFFAIRS 

Shri Bhagwan S/o Shivram Tawde 
R/o Shirgaon, Taluka Devgad 
District Ratnagiri (Maharashtra) 
has already been granted a monthly 
penSion of Rs. 135/- w.e.f. 
T5-8-1972 ard reLc:~~alyintimation 

letter has already been sent to him 
under thls Ministry'S letter No. 
21/7139/74, FFINA dated the 
16th December, 1975. 

MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

Claim for compenSR- The origin al decisicn of the Western 
tion for non-delivery Railway on the subject claim for 
of certain bags of compensation has been reviewed. 
groundnUt seeds out on t11, basis of this reView, the 
of a consignment Western RailwaY have sil'lce ar-
booked from Nellore ranged payment of an amount of 
to Baroda on 14-5- Rs. 9,900/- vide pay order dated 
1973. 19-11-75 in full and final settle-

ment of the claim in question. 
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18 Shri K.M. Nadgauda, Settlement offamily 
1/6, Shefalee Coope- pension wcder the 
rative Housing So- Employees' Family 
ciety Ltd., 62, Phi- Pension Scheme, 
rozshah Road, Sal'ta-~ 1971. 
cruz (West) Bomba,y-
400054. 

4 

MINISTRY OF LABOUR 

Shri Nadgauda had opted fo!!" the 
Employee's Family Pension 
Scheme on 3rd Au.gust, 1971. His 
age at entry on 1st September, 
1971 was 57 years 8 months ard 
one day. He retired on attainirg 
the age of 60 years. Accordirg to 
the explanation I of Para 33 of the 
Scheme fractions of a year below 
six months are to be ignored and 
six months and above are to be 
reckoned as full year. Therefore, 
Shri Nadgauda's age at entry has 
to be considered as 58 yeat·s. 

Since Sh:d Nadgauda joined the 
scheme after the age of 25 years, 
he is entitled to benefits under para 
32(1) ofthe Scheme read with para 
34(1) of the Scheme which lays 
down that where a person be-
comes a member of the Family 
Pension Fund after age of 25 
years, the retirement benefits as 
per para 32(1) shall be multiplied 
by a factor depending on the age 
of entry givc:n in Table II of the 
Schedule to the Scheme. But 
since the factors by which the 
benefits Piyable are to be multi-
plied en~a with the ~e at entry 
at 57, the claim of Shri N~gauda 
whose age at entrY was to be taken 
at 58 could not be settled by 
ivoking Table II. Therefore he 
was paid a sum of Rs. 200/- pr 0-
visionlUly by applying the factor 
0'05 to avoid any hardship to 
him. However, it may be men-
tioned that the Government was 
seized of such difficulties. A 
notific~on amending the Scheme 
with retrospective effect by in-
troducting a new factor 0'08 when 
age at entry is 58 in Table II has 
been sent for publication in the 
Gazette of India. 

Shri Nadgauda's claim would be 
Settled finally in accordance with 
the new factor. 

(The petitioner waS informed ac-
cordingly). 

In their subsequent communica-
tion, dated the 7th April, 1976 
the MinistrY of Labour have stated 
that the claim of Shri K.M. Nad-
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19 Shri SahebSingh, 
Vice-President, 
Kapra Mill MazdoOr 
Union, KhararcPun-
jab) 

3 4 

gauda has been f\llly and finally 
settled as informed by the office 
of the Central Provident Fund 
Commissioner, N~w Delhi. 

MINISTRY OF COMMERCE 

Re-instatemen of Two textilt' mi1ls OWl' ed by the 
certain exemploy~s Panipat Woollen and General 

oftheP'anipatWool- Mills, Kharar, have been natio-
len and Gene.:al ualised urdertheprovisiorsofthe 

Mills, KhararcPun- Sick Textile Undertakings (Na-
jab). tionalisation) Act, 1974. The 

n ames of these mills are Kharar 
Textile Mills, Kharar ard Pari-
pat Woollen Mills, Kharar. The 
Central Government hasnot been 
able to take physical possession of 
these two mills in view of stay 
orders granted by the SUpreme 
Court. As per Orders uf the Sup_ 
reme Court, the lessees of the 
mills, Mis. Padmashree Textile 
Industries Ltd., have been ap-
pointed 36 Receivel and the 
Mi1ls are currently being run by 
them. The National Textile Cor_ 
poration and Union of India have 
been associated with the Receiver 
with power of general super_ 
vision. 

The National Textile Corporation 
h~ filed a Civil Misecllaneoull 
Petition seeking the iss~ of direc-
tions by the Supreme Court fOr 
proper implementatiun of the 
cOUrt's orders. The matters in 
respect of which direction have 
been sought from the SUpreme 
Court include the following:-

"The ~eceiver/Managing Direc-
tor WIll not recruit, promote 
retire, dismiss or discharge any 
e~ployee of the Company 
WIthout approval of the Super-
visors." 

The petition is pending befOre the 
Supreme Court for final disposal. 
In the circumstances, it is not 
possible to intervene in the matter 
regarding termination of ser-
vices of certain employees. The 
employees. can, however, seek 
redress under the IndUStrial 
Disputes Act. 

GMGIPND-LE I~ LS-3-7-76-525. 
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